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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

O.A No.04/2018/EZ

SHRI KIRAN KUMAR MISHRA & OTHERS APPLICANT
-VERSUS-
STATE OF ODISHA & OTHERS RESPONDENTS

AFFIDAVIT ON BEHALF OF
RESPONDENT No.03 & 09.

I Shri Abdaal M.Akhtar, aged about 30 years, Son of M.Akhtar, at
present working as District Magistrate & Collector, Koraput do hereby affirm

and state as follows.

1. That, in compliance to the Order dated 08.07.2021 of Hon’ble National
Green Tribunal, Eastern Zone Bench, Kolkata vide Original Application
(O.A.) No.4/2018/EZ, | am submitting herewith Joint Committee Report
on dated.23.08.2021 on Current and Factual Status relating to
allegations filed by Shri Kiran Kumar Mishra vide O.A no.4/2018/EZ of
Hon’ble N.G.T, E.Z Kolkata.

2. That, I am the Respondent No0.03 in the Original Application
No.04/2018/EZ

3. That, the facts stated above are true to the best of my knowledge and

based upon information®.

AR SHADANGI
. NOTARY
ﬂ%b%n% ORAPUT S DA
NOTARY (GOVT

Place : Koraput KORAPUT
Date : 24.08.2021.
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JOINT COMMITTEE REPORT ON CURRENT AND FACTUAL STATUS
RELATING TO ALLEGATIONS FILED BY SHRI KIRAN KUMAR MISHRA
VIDE O.A No.4/2018/EZ OF HON’BLE N.G.T, EZ, KOLKATA.

In obedience to the Order dated 08.07.2021 of Hon’ble National
Green Tribunal, Eastern Zone Bench, Kolkata vide Original Application
(O.A.) No.4/2018/EZ, the Dy Inspector General of Forests (C) MoEF&CC
constituted a Committee comprising of (I) The Collector & District
Magistrate, Koraput, (II) Divisional Forest Officer (D.F.O) Jeypore Forest
Division, Jeypore, “District Koraput, and (III) Scientist from Integrated
Office, MoEF&CC, Government of Eastg_arn Zone,
Bhubaneshwar and communicated vide their letter no 8(33]338/2021—FCE
dated 19.08.2021. The Hon’ble NGT passed an Order dated.08.07.2021 to

submit the inspection report by the members within a period one month.

Regional India,

The Dy Inspector General directed in the same letter to examine the site and
submit a current factual report on the allegations raised in the application
and nominated Sri Sandeep Nandi, Scientist -B IRO, Bhubaneshwar to
represent the committee on behalf of MoEF&CC.

Accordingly, the Committee comprising of the following members
inspected Dumajorhi SHEP site on 23-08-2021 and have made the following
observation as under:-

l. Collector & District Magistrate, Koraput alongwith Sub Collector &
Sub Divisional Magistrate, Jeypore.

Il. The Divisional Forest Officer(D.F.O), Jeypore Forest Division, Jeypore,
District Koraput along with the A.C.F., Jeypore Forest Division and
the Range Officer, Kundra Range

ll. The Scientist-B from Integrated Regional Office, MoEF & CC,

Government of India, Eastern Zone, Bhubaneshwar,
The Committee verified the diverted forest area measuring

Ac.11.93 (4.772 Hectares) pertaining to Khata No.83 6f Mouza Dumajorhi of

Kotpad tahsil in Korput District containing eight (8) Plots.

Tahsil Mouza Khata No Plot No Area in | Kissam
Acres

Kotpad - Dumajorhi 83(Rakhit) 873/A 1.63 Patra Jungle
873/A 0.06 Patra Jungle
874/A 0.12 Patara Jungle
920/A 5.87 Gramya Jungle
855/A 0.06 Patara Jungle
857/A 2.10 Gramya Jungle
859/A 0.27 Gramya Jungle
860/A 1.82 Gramya Jungle

Total (8 Plots) 11.93 cents




The construction work was going on over the forest land in
: respect of which Stage - II clearance was granted to Respondent No.12, the
User Agency on 06-12-2005 (Copy enclosed as Annexure — 1).

It was also ascertained that, the User Agency — Respondent No.12
purchased private land measuring 5.20 Hectares (Ac.12.900 Dec.) for
compensatory afforestation which was subsequently transferred and mutated
in favour of Forest Department. The copy of the said ROR vide Khata

No.202/2 of Mouza Bagaeri is enclosed as Annexure - 2.

During visit, the committee ascertained that, the Respondent
No.12, the user agency has not encroached any other forest land apart from
the land measuring Ac.11.93 decimals (4.772 Hectors.) diverted in their
favour. It is clear that, the Project Proponent neither indulged in any
encroachment of Government land nor any forest land. Further, it was

ascertained that, there is no water fall at Gulmi Forest Area at the project site.

[t is to mention here that, as per Govt. of India Environment
Impact Assessment (EIA) Notification No. 2006, Dated. 14.08.2018 (Copy
Enclosed as Annexure-3) no Environmental Clearance (EC) is required for
Hydro Electric Project up to 25 MW capacity. Since the said Dumajorhi
Small Hydro Electric Project is of 15M.W capacity, it does not come under

the purview of Environmental Clearance (EC).

That, as per Order dated.15.01.2018 (Copy Enclosed as
Annexure 4) of Hon’ble National Green Tribunal in the present case vide
0O.A. No.4/2018/EZ, on 03.09.2019, a joint inspection (Copy Enclosed as
Annexure 5) was conducted by the Respondent No.3- Collector, Koraput and
Respondent No.9 -D.F.O. Jeypore Forest Division, Jeypore accompanied by
A.C.F., Jeypore and Addl. Tahsildar, Kotpad over the Area measuring
Ac.11.93(4.772 Hectares) pertaining to Khata No.83 of Mouza Dumajorhi
containing eight (8) Plots as mentioned above. The said joint inspection

report concluded that, the Respondent No.12 had already obtained the
‘ Stage-II Clearance for diversion of Revenue Forest land measuring Ac.11.93
decimals (4.772 Hectares). The committee also concluded that the

Respondent No.12, the user agency had not encroached any other forest



land / Govt land apart from the forest land ordered for diversion. Further,

the said joint inspection report also stated that, there is no water fall at

: Gulmi forest area at project site.

The Chief Construction Engineer (CCE), Upper Kolab Project,
Water Resources Department, Government of Odisha inspected the
Dumajorhi SHEP site and clarified vide their letter no CCE-UKP-21418 dated
09-07-2020 that, the. river bed level taken at the proposed diversion
structure is 506.325 MSL(above Mean Sea Level), whereas, the FRL will be
515.000 MSL. after completion of construction of Diversion Gated” Weir as
per the approved project designs and dfawings. The natural ground level
(NGL) of Kolab river right side bank is 552.350 MSL., left side bank is
550.240 MSL. and the upstream river bed level is 516.415 MSL. at Chattorla
‘Pherighat’ which is higher than the Full Reservoir Level (FRL) of the
proposed structure. So, the water will be confined very much within the river
only. Since the project is a run - off river type  project without any
significant storage, there will be no effect of back water submergence of any
forest land or any other land upstream of the project. It is submitted that,
the ongoing construction of Project by the Respondent — 12 will not lead to
felling of any more trees or destruction of forest of any kind.
It was also observed from the records that, The Collector & DM,
Koraput vide Order No.2107, dtd.18.09.2019 handed over the land to an
extent of Ac. 11.93 (4.772 Hectares) to Respondent No.12 for construction of
Dumajorhi Small Hydro Electric Project on river Kolab near village
Dumajorhi under Kotpad Tahasil with certain terms and conditions. Besides,
the Project Proponent also submitted an undertaking through an affidavit to
abide by all terms and conditions imposed upon the firm. Copy of Letter
No.2107 /XXVII-258 /2019, dtd.18.09.2019 of Collector, Koraput is annexed
as Annexure-6.
‘ That, after handing over the possession of the said revenue forest
land, the Project Proponent has taken up construction works in the diverted

revenue forest area.

We submit here that , in the order dated 16-08-2019 of Hon’ble
High Court of Odisha in W.P(C) No.14371/2019, which was for the same



relief as prayed in O.A. No.4/2018/NGT/EZ, a direction was issued to the
O.P No.2 - The Director General of Forest, MoEF & Climate Change,
Government of India, New Delhi to consider and dispose off the
representation of the petitioners as at Annexure-11, within a period of 8
weeks from the date of production/receipt of the certified copy of that order.
A copy of order dtd.16.08.2019 of writ W.P (C) No.14371/2019 is enclosed as
Annexure-7 and a Copy of Writ petition No.14371/2019 is filed as
Annexure-8. The Annexure-11 which is the complaint of Er. Dashrathi
Nanda (Ex—Presidentr of Baristha Budhijibee Manch, Jeypore (an
unregistered organization) filed in W.P (C) No.14371/2019 is enclosed as
Annexure- 9 which contains the same cause of action and facts of the
present OA 04/2018/NGT/EZ, Kolkata. In addition to these a Writ vide WP
(C ) No. 8209/2017 Public Interest Litigation (PIL), is now pending before the
Hon’ble High Court of Orissa, Cuttack.

That, pursuance to the order dated 16-08-2019 in WP (C)
14371/2019, Ministry of Environment, Forests and Climate Change
canducted site inspection on 10th - 12th of January 2020 and ordered for
temporary suspension of construction works of the project over the diverted
forest area. Further, an order was issued on 21-10-2020 (Enclosed as
Annexure - 10) wherein M/s. Sharvani Energy Pvt. Ltd was directed to pay
Penal Net Present Value for an area equivalent to twice the forest area over
which approved land use was varied and to provide additional compensatory
afforestation area equal to the area over which construction works were

carried out in diverted forest area.

That, in obedience to the order No-FC-11/131/2019-FC dated
21-10-2020 of MoEF & CC, Government of India, New Delhi, the Respondent
No. 12- M/s. Sharvani Energy Pvt. Ltd,deposited INR 2,40,384/- towards
Penal NPV (Net Present Value) in the state CAMPA Account on 24-12-2020.
Further, in order to compensate the ecological loss, Respondent No-12- M/s.
Sharvani Energy Pvt. Ltd, the user agency has already deposited an amount

of Rs. 5,87,600/- on 11-01-2021 towards the cost of Additional
l Compensatory Afforestation (C.A) in State CAMPA Account (Copy Enclosed
as Annexure -11 & 12). Further, the Respondent No 12- M/s. Sharvani

Energy Pvt. Ltd, also mutated the land measuring 2.617 hectares under



Mouza Bhatapani in Kundra Tahsil of Koraput District in favour of State
Forest Department, Government of Odisha for additional compensatory
: afforestation as per the aforesaid order. A Copy of letter No. 2588 /9F-(ET)-
24/2004 dated 04-02-2021 issued by the Office of the Principal Chief
Conservator of the Forests, Odisha, Aranya Bhawan, Chandrasekharpur,
Bhubaneshwar and all such receipts showing the compliances by the
Respondent No. 12 is enclosed as Annexure 13. The joint committee
inspected the site today i.e 23-08-2021 and has satisfied themselves that the
said land adjoins Sincl'fligaon PRF and is suitable for plantation. A copy of

the RoR of the site is enclosed as Annexure No 14.

10. That, subsequently, the Deputy Inspector General of Forests,
MoEF & CC, Government of India vide letter No-5-ORB009/2005-BHU
Dt.22.2.2021 revoked the suspension of work over the diverted forest area
after being satisfied that, the Respondent No. 12- M/s. Sharvani Energy Pvt.
Ltd, had complied with the order No-FC-11/131/2019-FC dated 21-10-2020
of MoEF & CC. subject to the condition that, Respondent No.12 shall
maintain a Green Belt in available vacant land after completion of
construction of the project. A copy of the letter dated 22-02-2021 is enclosed
as Annexure -15.

In view of the above facts and circumstances, the Committee is of
opinion that there is no violation of any rules/norms/orders at Dumajorhi
Small Hydro Electric Project at present by Respondent No.12- M/s. Sharvani
Energy Pvt. Ltd. Moreover, the allegations made in OA 04/ 2018 / NGT/ EZ,
Kolkata by the applicants have already been enquired by the relevant
authorities earlier and the same has been complied in toto by Respondent
No. 12- M/s. Sharvani Energy Pvt. Ltd, the project proponent. The project

proponent is in total compliance with all the mandated guidelines.
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ANNEXURES

Sl. No. Description of documents
1. | Annexure — 1 : Stage - Il clearance dated 06-12-2005 by MOEF,
Government of India
2. |Annexure - 2 : copy of ROR vide Khata No0.202/2 of Mouza
Bagderi
3. |Annexure - 3 : copy of Environment Impact Assessment (EIA)
Notification No. 2006, Dt. 14.08.2018 issued by the Govt of
India .
4. Annexure — 4 : Copy of the Order dtd. 15.01.2018 passed in
O.A. No.4/2018/EZ
5. Annexure -5: Copy of Joint Inspection Report of Collector,
Koraput and DFO, Jeypore on 03-09-2019
6. Annexure-6: Copy of Letter No0.2107/XXVII-258/2019,
dtd.18.09.2019 of Collector, Koraput
T Annexure — 7 : The copy of order dtd.16.08.2019 of writ W.P(C)
No0.14371/2019 of Hon’ble High Court of Odisha.
Annexure — 8 : Copy of W.P.(C) No.14371/2019.
Annexure — 9 : Annexure-11 of W.P.(C) No.14371/2019
10. |Annexure -10 : Copy of order dated 21-10-2020 of MOEF, N
Delhi.
11. |Annexure - 11 : C:)py of Challan dated 24-12-2020 towards
deposit of INR 2,40,384 towards Penal NPV.
12. |Annexure — 12 : Copy of Challan dated 11-01-2021 deposit of
INR 5,87,600 towards additional Compensatory Afforestation.
13. | Annexure — 13: Copy of letter No. 2588/9F-(ET)-24 /2004 dated
04-02-2021 issued by PCCF, Govt of Odisha, Bhubaneshwar
14. | Annexure - 14 : Copy of RoR of Mouza Bhatapani, Kundra
Tahasil.
15 | Annexure - 15 : Copy of letter dated 22-02-2021 of MOEF,

Eastern Zone, Government of India.
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GOVERNMENT OF INDIA

MINISTRY OF ENVIRONMENT & FORESTS
EASTERN REGIONAL OFFIGE AT E F HATe,
N3, CHANDRASEKHARPUR, BHUBANESWAR - 751 023 =T watem
TEL. : (Off.) 2301213, 2302432, 2302443, 2302452, 2302453 i
FAX : 0674-2302422. GRAM : PARYAVARAN, BHUBANESWAR ¥/3, SERIGE, YR 751 023
Emall : mef@ori.nic.in AR - QalaRur, YEaya
5-0ORB0G39/2005-BHU December 6, 2005
To
The Principal Secretary,
Forest & Environment Department,
Govt. of Orissa,
Bhubaneswar.
Sub:- Diversion of 4.772 ha of village forest {and for setting up Dumajhoris

Small Hydro Electric Project on river Kolab fiear Village-Dumajhoft
under Kotpad Tahasil of Koraput district, Jeypore Forests Division.

Sir,

I am directed to refer to your letter No. 10F(Cons)3/05.18375/F&E dated
24.10.2005 on the above mentioned subject secking prior approval of the Central Gowt. in
accordance with Section-2 of the Forest(Conservation) Act, 1980.

Forcst(Consen-ahon) Act, 1980 for diversion of 4 2 ha of wllagf: forest land for scttmg
up Dumaghori Small Hydto Electric Project on river Kolab ficar Village-Dumajhori under
Kotpad Tahasil of Koraput district, Jeypore Forests Division., sub_;ect to the compliance
of the following conditions:-

i) Legal status of the forest land diverted shall femain unthanged.

i) Compensatory afforestation shall be raised and maintained on 5.20 ha of non-
forest private land and mutated in favour of State Forest Department and
handed over to Forest Department at the project cost and the non-forest
private land shall be declared as PF/RF. The Nodal Ofﬁcer Wlll submit a
report regarding the above issuc within 6 months. :

iii)  The Catchment Treatmet Plan should be implemented at the project cost. The
User Agency will deposit the funds for the CAT Plan with State Forest
Department, after approval of CAT Plan by State Forest-Department. A copy

of the CAT Plan shall be fumished to the Regional Office within 90 days.

iv)  The funds received from the User Agency towards compensatory
aﬁ'orcs!anon, NPV and the funds (o be recelvcd for CAT Plan shall be kept in
fixed deposit in the name of the concemned Divisional Forest Officer or the
Nodal Officer(Forest Conservation) of the State or head of account intimated
by the State Govérnment. In this respect letter issued vide Regional Office

o vide no. 7(27)2004-FCE dated 2.12. 2005 shall be strictly aﬂhcmd 1.
V) RCC pillars of 4 feet height shall be erected to demarcate the area by the user
agency at the pro_;cct cost and wdl be marked with forward and back bearing.

£ i




vii)
viii)
ix)
xi)

xif)

xiii)

xiv)

Copy to~

2.

3.

CONTINUATION .............

The user agency while exccuting works, shall not fell any tree or damage

forest growth in the surrounding forest area in any manner. They shall also not

borrow soil or any other material nor shall dump any debris/excavated

material in the adjacent forest land.

No additional or new path will be constructed inside the forest arca for
transportation of construction materials for execution of the project work.

The user agency will neither borrow any material from adjoining forest land

nor dump any construction or other material there.

No labour camps shall be established on the forest land.

Sufficient alternative fuel like coal, kerosene, cooking gas shall be provided
by the user agency to the labourers at project cost.

The user agency shall ensure that there should be no damage to the available
wildlife or to the flora in the neighbouring forest labourers/workmen engaged
by the project authorities or contractors working under them.

The forest land shall not be used for any purpose other than that specified in
the proposal.

Any other conditions that the Central Govcmment may impose from time to
time in the interest of afforestation, conservation and management of flora and
fauna in the area shall be complied by the user agency.

In case of non-compliance of any of the above conditions, the concemned

Divisional Forest officer shall report through the State Govi. to this office as

per procedure laid down in the clause 1.9 of guidelines issued under

Forest(Conservation) Act, 1980 on 25.10.1992.
' Yours faithfully,

il
(S. MOHAPATRA)
DY. CONSER\’ATOR OF FORESTS(CENTRAL)

The Asst. Inspector General of Fores!s(F C), Mimstry of Environment &
Forests, Paryavaran Bhawan, CGO Complex, Lodx Road, New Delhi - 110

003.
The Principal Chief Conservator of Fomts, Govt. of Orissa, Aranya Bhawan,

- C.S.Pur, Bhubaneswar - 16.

The Nodal Officer, O/o the! Pr:hcxpéi Ciuef Conservator of Forests, Gowt. of
Orissa, Aranya Bhawan, C.S.Pur, Bhiubaneswar - 16.
Divisonal Forest Officer, Jeypore Forest Dmson, Jeypore.

€
( Lf/zh;l/s Sharvani Energy Pvt.Ltd., Dumajhori Hydro Elccmc Project, Dumajhori.

6,
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The Gazette of . 1Jndta

EXTRAORDINARY
UrT [I—9ug 3—37-9ug (ii)
PART II—Section 3—Sub-section (ii)

TR | Rl
PUBLISHED BY AUTHORITY
| 1331] 3 faoell, AR, ST 25, 2014/379TE 4, 1936

No. 1331] NEW DELHI, WEDNESDAY, JUNE 25, 2014/ASADHA 4, 1936

TR, g AR STerary aRade e

JifRgEe
g fedl, 25 S, 2014

1.3, 1598(31).—HRd TEHR & GATeRor AR ae7 FHarerm 1 3Rgaanr degis
WI.3M. 1533(37) IRE 14 FAdR, 2006 # IR WAMUF R & v [T uwy,
foraaT Bt TR, TATEROT (TIET0T) AT, 1986 (1986 &1 29) Y URT 3 T 37-
URT (2) & @S (v) & WY UfSa 3U-URT (1) gRT Yed ARG & GANT B g, TR
A DI U B &, GATAIOT (EX&T0T) ATH, 1986 & WA 5 F sUATH (3) A
3AETIHR  SHATIRYT i Taal & foe, Sad sa% grT ganfaa @9 &1 dwmaer
U fepar Siram & ; 3R gEar & Sl § & 399 uu 3gmer ), 3w akw ¥,
U G A &, 6o foeT B 3afy d Fanfed w ar 3% gear Rar fear - "

T IS =gk, S uey fgEer i HafE gwael ) A naw ar geng 3
A Raag & 39 R RfAy 3@ & fiar, Fg Wor g1 R e s= & o,
e A1 gerd F@iRE, gAeror dR ad FFe, uIiaRer 9ae, el setaed, oidr
Uz, a5 Reel-110003 T $-A U satish.garkoti@nic.in W foIf@d 0 3 A Tham |

ANNEXTURE-Z
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R 31T

I AT & AP A,
(i) &g 1(91) & TEH (2), TH (3), &7 (4) IR @0 (5) F H ufafear & gearq
et id:xanfa forar soam, 37 -

"1aT) | (i) ged UFSte | (i) > 5,000 ¥ | (i) < 5,000 €. |«\YROT AT AR WA
i aREsEr | Soreee & STAHTA 81T
st R REE
IR |

(i) ST & w0 & R oREFHcHT TR ufes 3 3UfRne W 3muia ady Rfga @9+t 4@
e @i 1(7) d wH (3) AR T@H (4) F & uffeal & maa Reafai@a gfafter

(i) TH (3).-
"> 15 H.aL."

(ii) TH (4).-
"< 15 A.aL"

[FT. . 3~ 11013/12/2013-3TST.I1(1) (H13T)]

feoqor : A AUA HRG & USUA, IR, HET O, ©5 3, 30Es (i) # AREEEr 4.
.7 1533(37), d@ 14 AR, 2006 gRT  UHRAG fFT 10 & 3R qEUAT I3,
1737(37), arifr@ 11 3FRER, 2007, HL3M. 3067(30), a@ 1 fGHaT, 2009, HLIAT. 695(37),
afr@ 4 3de, 2011, HLAM. 2896 (31), alr@ 13 REX, 2012, FLIAT. 674(37), ai@
13 AT, 2013, DL 2559(37), ARG 22 3HIEd, 2013, PLAT. 2731(37), ai@ 9 FAdw,
2013, 3. 562(37), NI 26 HIEy, 2014 3R HLIAT. 637(31), Adr@ 28 wadl, 2014 gRI
HMfa fpe 71w |

MINISTRY OF ENVIRONMENT, FORESTS AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 25th June, 2014

S.0. 1598(E).—The following draft of the notification, further to amend the notification of the
Government of India in the Ministry of Environment and Forests number S.0.1533(E) dated the
14th September, 2006 which the Central Government proposes to issue in exercise of the powers conferred by
Sub-section (1), read with clause (v) of Sub-section (2) of Section 3 of the Environment (Protection) Act,
1986 (29 of 1986) is hereby published, as required under sub-rule (3) of rule 5 of the Environment
(Protection) Rules, 1986, for the information of the public likely to be affected thereby; and notice is hereby
given that the said draft notification shall be taken into consideration on or after the expiry of a period of sixty

days from the date on which copies of the Gazette of India containing this notification are made available to

Lo B IR ]




[ I-Evs 3(ii) ] WA T UST9H ¢ STHIERT 3

'Any person interested in making any objections or suggestions on the proposals contained in the draft
notification may forward the same in writing, for consideration of the Central Government within the period
so specified to the Secretary, Ministry of Environment and Forest, Paryavaran Bhawan, CGO Complex, Lodi
Road, New Delhi-110 003, or at e-mail address:- satish.garkoti @nic.in.

Draft Notification
In the said notification, in the Schedule.-
(i) in item 1(c), after the entries in columns (2), (3), (4) and (5), the following inserted, namely:-
1(¢) “(iii) Non —Irrigation (iii)> 5,000 ha (iii)< 5,000 ha General Condition shall
| projects Isuch as large | submergence area submergence of area apply.”;
drinking water supply
projects.

(ii) in, item 1(d), for the entries in column (3) and column (4), relating to thermal power plants
based on non-hazardous municipal solid waste as fuel, the following entries shall be
substituted, namely.-

(i) In column(3).-
“> 15MW”

(ii) In column(4).-
“< 15MW”
[F. No. J-11013/12/2013-IA-II (1) (part)]

AJAY TYAGI, Jt. Secy.

Note: The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-
section (ii) vide notification number S.0. 1533(E), dated the 14th September, 2006 and amended vide
S.0.1737(E) dated the 11th October, 2007, S.0. 3067(E) dated the 1st December, 2009, S.0.695(E) dated the
4th April, 2011, S.0.2896(E) dated the 13th December, 2012 , S.0.674(E) dated the 13th March, 2013,
S.0.2559(E) dated the 22nd August, 2013, 5.0. 2731(E) dated the Oth September, 2013 S.0. 562(E) dated
the 26th February, 2014 and S.0.637(E) dated the 28th February, 2014.

JfgEET
ag feeell, 25 S, 2014

FLIAT. 1599(3).—Peald AR, UATAOT (FIETOT) fTaT, 1986 & g 5 &
sufaaa (4) & @y ufsd  gafeaRor (@XeTon) ifRfes, 1986 i 9T 3 H 3U-URT (1)
AR 3T-URT (2) & @S (5) GRT Uaw ARGEAT BT UHIT @R §U, 36 I B BT 5 &
sufae (3) & @S (F) & N AT BT IUST A JAHARG & &F T4, ARAT THR
& gaaRoT AR g FHITE Hr AT FEAT FLIAT. 1533 (37), aG 14 AR, 2006
# eAtoi@a 3R AT Far §, 3rAT:-

3eh ITgEaT P rggEr A, -




4

THE GAZETTE OF INDIA : EXTRAORDINARY

[PART II—SEC. 3(ii)]

(i) #g 1(M) 3T 359 gafag vyl & e ), Qg #g 3R gfaRar @

ST, 3‘1’?-]‘-1'3::-
1) [ (@) A& e | (i) > 50 A&l S | (i) < 50 > 25 AN | WTUROT AT AL B
g I Seuree S R seumes
(i) Rars (i) > 10,000 0| (ii) < 10,000 $0 > | [T - TH { OB
afEerTd o Wwa R | 2000 0 e dww | T H FA AR wqT
S ES g &y ko) er T

aRESaT3iT T
Hedidhed Fegrd TIDHR
TR W e Smeen
s

(i) g 1(7) IR 3097 FOfd ol & e w), Qeafaf@a ag ik gt

aT@'Jh', ST?J‘IT-[:- '
") | ad g | > 500 A4 | > 50 AG. ¥ < 500 | HYROT AT ] 2l
ELE] (et /flvaRe /- ..

3T I smea) ; (P T /e o o~ - S

3R I menfe) HEAE 5
IRTRTweHT

> 50 Aa (Fa|< 50 Aar 3R > 5| TRUCE S U

m%f@mm#mxa‘hmaﬂrm I,
IRuReiwea aaRartae | ooee/dRferE

I 39) |

> 20 dAa. (G

FAIRUITP B HURISE
N OSUT F FT A
SUAT 1T §) |

3E JuRme & Fam
Ty 3= $va) |

< 20 AAl. > 15 A
(Gt IRuREweng
Trurferes 8 3afise
FT S99 F FT F IUIET
e ) |

> 15 A4l 3T gTIATT
W IaRa @99

3cUig ugiferadl  3curg
SN HWEEE U o
UG BET ¥, W
HURT 15 A.GT. TF &
adr faga E@gE @
BT UTT ¥ |

(i) RrY werms fue
& TR HURse ag
AOERT BT SULNET Tl
a ardr R @9
Te urea € 1%

(iii) A 2(@) 3R 399 FafQa ufaPal & e W Seafai@a @ 3R gRdar @
m, 3'721‘[?'[:—

"2(@)

G ad HoaileploT

> 0.5 BfemE &
Y T @1 Scuree

> 0.5 fafema & | @rurer o wng Al

o T & Scurea

el

(3Efcd wed e ¥ fow

TETd el GIE

HSSRLOT & | Hedidhed



[T I-EvE 3(ii)] YA T TSI : 3TYR0] , 5

() 7T 4(@) AT sE TR TRRE & e W Rl 7 ik R @@

ST, 3'1'21‘[?[:-
"a(@) | (i) B HTE AT >2,50,000 | < 2,50,000 3R | WYUROT A w9l @elr |7
TA/gday | > 2,50,000e /vy
(ii) Prerax TEEHOT
=St - Tt aiEstaTe

(v) A 4(F) & TH (3) d 61 ufafte & U w, PAaftf@a gfafte @ o,
3‘]'2ﬁ?[:-

"SeUlge &TAAT > 300 G Ps s gRT e &F/duer & ar]

Iafead & 17;
(vi) A 4(T) & TH (2) A, & uflAffe & TUF W, Pefaf@a uafte w@r e,
3Tzﬁ?[:-

"EadT /@I GHER0T e 3t wet e zar oft ® 17,
(vﬁ)msm)aﬁtmﬁ?ﬁmuﬁﬁﬁﬁmwﬁmﬁf@ammmﬁm’r
GTI'(i?ﬂ',HQﬁH::-

"5(%) | TS TEEES 3eept & G | H,S0,  3eurea 3R | amemor o &g el
ELEGH & fE el | rarafae gt & R | gw wiahe UBst &
RISt S Hadd | Gl Uhd U BrEhe | g AT @B ge &
H,SO, 3cures & @1y | aRisiand MW
il Thd W BIEHT
qRESATe o §

(viii) #G 5(30 # :-
(&) &N (2) # & gfaser & ¥ W Aeafaf@a vfafe 1@ smoef, .-

"UgiferadH 3curg 3R U WA YRGB solds dAT Soldels U5 JHse &
ScUree @ YEERT (Holed @ eet 3 UHEoT gar gur 3R S ot & i)

HHATRISE A8 &)1";

(@) &9 (5) d & yfafte & e w), Hrafaf@a gfafte @ smoeh, ;-

"grarer AR RAfAfese o @ el |
fetuuT—aessh aTal | SAural & fAfaa T &y et 2 it
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(ix) #IE 5(7) 3R A9 GOfQa uREal & v uww, RFafei@a #ag ik P @

aldail, 3'TQf|F[ 1=
"s(a) | d@Rese  FEfEw | w6 (5) # | () 3RGRT «@=10w | @R 3R Rfafkse

e T | TATIRTRE oY | 8F/FUGT &% aTed | el endf el

(G 3R o | sEea & e | e | aq s - |
wew | A ”ﬂ_ i AT (i) w® (5) FH|< 25m/fRF T
mmmz BA/HIE P TR | oty oy | @ud, < 258dEr Sua
Attt | e | sHSAT | gud & @y AHR G
e W vivE, sEROr 3R
Pt _“” " I @A, 1989 &
AR 3o HRere HAHR THUTT SISl
P T F gl H FE T
HERTR) e 1%

(x) A 5() 3R 399 gafQg ufaRal & e w Geafeiaa ag ik ufaPar @

o,  HA :-
"5() | 3mEer (i) @t ofrr mufE | Ik ofvr smaRE mveel- | @R wd @g
AT | < 60 Tp.el.eA® REUNE
(i) I oM muRa
T 2. 60
fh.eh.efaw

(xi) #1g 5(37) 3R a0 Fafa ufafRal & woe w fAwafaf@a #g ik ufafdar @

EITQ."lﬂ',}TQﬁ?[r
"s(z) | gedr 3R | eedr  Rfawor Fer | 3mfine FEer @ FEd | WTURor o oy gl
mmmwﬁmammmw:m,ﬁmm
m%mmwmmma;wmm
wﬁ&"ﬁmmw@mwmmmﬁm
faf@aTor 3T | RaferaTor |

fafesor @ ge urea § 17

I g & uedand, WUROT o § Hafdg fevuur F Rewfaf@a @raror od w@l

STwah, HAT ;-

"HTUROT U (AT.Q1.)
gt @ RfAfte fFeY aREisEr ar fFardey $r P TAT U UG @ ' ®U A




[ 9T [I-=vs 3(ii) ] AR =pT USTIA . STHIHROT 7

FRETA, 1972 (1972 & 53) & HAF TRIT &30 &1 ; (i) ST (VeuoT AR FUr
A=) sfafaad, 1974 (1974 @1 6) & 3T aIfda Fedr yguor F—F0r @S gR
JAT-TAT W Ugde fhU a0 7HR ®O @ UG &l B o; (i) TATEROT (HTETO)
HRARTHA, 1986 H URT 3 A ST-URT (2) & 3T TAHRAGRT TRIEATH GgaTerer
&rat fr 3T (iv) IR ToTd AR IR siaga Aot F a= fraefer fir @t &
ofrax 3afFaa § ; _

wqg 1(1) # Rfafdse adr ardr aRAeeard, #g 1(9) 7 Afafdse ad faga @93, g
7(m) Tafafése sienfis dug/uds/ea/Aaa gawmtor s, Ry e se, s
gNfAhr urdh, @erar R AR A 7(7) F RfAse ga= uREeeaa 3ufdise su=m,
#ERuT 3R fAuer Rt @& qedied deary TROW R Swenm I aw
10 fpeiefier & HiaR ARy & |

Wq ¥% AR 6 SN A (i), g (i) AR A< (i) & 00T &= &, Furfedfa, o=
fFaldIer a1 g fhelielier & Moy #Is fFaTRary & gl T gem & 3fax ufoas it
&, FUfeAfd, ura fheleiey a1 g fReeiefiey & gff & Fafla e & smasr: Ay
WATHT arel AT AT FY TSFETAT hr T HRR gRT HA AT qQUT T F Faared fvar s
Pl & |”

[(T. . J- 11013/12/2013-3TST.I(1)(3T197)]
o rel, §Y@ afaa

feoqur : A A HRa F TSUT HATYRCL, AET IO, @ 3, 30@s (i) A g@er
. BLAT. 1533(3), ali@ 14 fAdeR, 2006 gRT  yaIfda fhe aw & 3R acuRara
FLIAT. 1737(31), TG 11 3FGER, 2007, BLIAT. 3067(37), @ 1 FHIT, 2009, .3,
695(37), IRIE 4 3, 2011, 3. 2896 (37), IRIG 13 RHIY, 2012, B.3AT. 674(37),
ar@ 13 AW, 2013, FL3AT. 2559(37), TG 22 3IEd, 2013, BLAT. 2731(3H), TW
9 TAdeR, 2013, FL3AT. 562(37), dRI@ 26 Tadl, 2014 3R FL3T. 637(30), @
28 Wadl, 2014 gRT HAMAT fhw a1w |

NOTIFICATION
New Delhi, the 25th June, 2014

S.0. 1599(E).—In exercise of the powers conferred by Sub-section (1) and clause (v) of Sub-section
(2) of Section 3 of the Environment (Protection) Act, 1986(29 of 1986) read with sub-rule(4) of rule 5 of the
Environment (Protection) Rules, 1986, the Central Government hereby makes the following further
amendments to the notification of the Government of India , in the Ministry of Environment and Forests
number S.0.1533(E), dated the 14™ September, 2006 after having dispensed with the requirement of notice
under clause (a) of sub-rule (3) of rule 5 of the said rule, in public interest, namely:-
I. In the said notification, in the Schedule,-

(i) for item 1(c) and the entries relating thereto, the following item and entries shall be
substituted, namely:-
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“1(c) (i) River (i) > 50 MW | ()<50 MW >25 General condition shall apply.
Valley hydroelectric  power | hydroelectric power Note:-
projects generation; generation; Category ‘B’ river valley projects
falling in more than one state shall
be appraised at the central
(ii) Irrigation (ii) > 10,000 ha. of (ii) < 10,000 ha. > 2000 | Government Level..”;
projects culturable command ha. of culturable
area. command area.
(i) for item 1(d) and the entries relating thereto, the following item and entries shall be substituted,
namely:-
“1(d) Thermal Power Plants > 500 MW | = 50MW to <500 MW | General condition shall
(coal/lignite/naphta (coal/lignite/ naphta and | apply
and gas based); gas based);
Note:-
> 50 MW (all other | <50 MW and 25MW @ Thermal ~ Power
fuels except biomass). | (all other fuels except | plants up to 15 MW based
biomass and municipal |on  biomass or  non
solid non hazardous hazardous municipal solid
waste). waste using auxiliary fuel
] . such as coal, lignite/
> 20MW  (using| <20MW >15MW petroleum  products  upto
municipal solid non | (using municipal solid 15% are exempt.
hazardous waste, as| non hazardous waste, as
fuel). fuel). (ii)Thermal power plants
using waste heat boilers
> 15MW plants based without any auxiliary fuel
on biomass fuel. are exempt.”;
(iii) for item 2(b) and the entries relating thereto, the following item and entries shall be substituted,
namely:-
“2 (bh) Mineral beneficiation > 0.5 million TPA | < 0.5 million TPA |General condition shall apply

throughput

throughput

(Mining proposal with mineral
beneficiation shall be appraised
together for

grant of

clearance).”;

(iv) for Item 4(b) and the entries relating thereto, the following item and entries shall be substituted,

namely:-

“d(b)

(i)Coke oven plants

(ii) Coaltar processing

units

>2,50,000 tonnes/annum

<2,50,000 and

All projects

225,000 tonnes/annum

General condition shall
apply.™

(v) in item 4(d), in column (3), for the entry, the following entry shall be substituted, namely:-

“>300 TPD production capacity if a unit located outside the notified industrial area/ estate.”;

(vi) in item 4(f), in column (2), for the entry, the following entry shall be substituted, namely:-

“Skin/hide processing including tanning industry.”;

(vii) for item 5(a) and the entries relating thereto, the following item and entries shall be substituted,



[ ¥ II-=08 3(ii) ]

HRA <pl =9 @ STHIERT

Chemical
fertilizers

us(a)

All projects | All Single
including all single [ Phosphate without
super phosphate | H,SO4 production

with H,SO4 | and

production  except | chemical fertilizers.
granulation of

chemical fertilizers.

Super General condition shall apply.

Granulation  of
granulation  of jphosphate powder is exempt.”;

single  super

(viii) in item 5(e):-

(a) in column (2), for the entry, the following entry shall be substituted, namely:-

“Petroleum products and petrochemical based processing such as production of carbon black and
electrode grade graphite (processes other than cracking and reformation and not covered under the

complexes).”;

(b) in column (5), for the entry, the following entry shall be substituted, namely:-

“General as well as specific condition shall apply.

Note- Manufacturing of products from polymer granules is exempt.”;
(ix) for item 5(f) and the entries relating thereto, the following item and entries shall be substituted,

namely:-

“5(f) Synthetic organic | Located outside the [(i) Located in aGeneral as well as specific
chemicals industry | notified industrial area/| notified industrial condition shall apply.
(dyes and dye | estate except small units as | area/ estate.
intermediates; bulk | defined in column (5). Small units: with water
drugs and intermediates (i) Small units asconsumption <25m’/day, fuel
excluding drug defined in column (5).|consumption <25TPD and
formulations; synthetic not covered in the category of
rubbers; basic organic MAH  units as per the
chemicals, other Management, Storage and
synthetic organic Import of  Hazardous
chemicals and chemical Chemical Rules, 1989.”;
intermediates)

(x) for-item 5(g) and the entries relating thereto, the following item and entries shall be substituted,

namely:-
“5(g) Distilleries (i) All Molasses based| Non-molasses based |General condition shall
distilleries distilleries — apply.”;
(ii) Non-molasses based | <60 KLD
distilleries = 60KLD

(xi) for item 5(i) and the entries relating thereto, the following item and entries shall be substituted,

namely:-
“5(i) Pulp and paper industry | Pulp manufacturing | Pulp manufacturing |General condition shall apply
and Pulp and Paper | from waste paper and |Note:
manufacturing paper  manufacturing [Paper manufacturing from
industry except | from waste paper pulp |waste paper pulp and ready

from waste paper.

and other ready pulp.

pulp without deinking,
bleaching and colouring is

exempt.”;

II. After the Schedule, in the Note relating to General Condition(GC), the following General Condition

shall be substituted, namely:-
General Condition(GC):



10 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

Any project or activity specified in category ‘B’ will be appraised at the Central level as Category ‘A’, if
located in whole or in part within 5 km. from the boundary of : (i) Protected areas notified under the Wildlife
(Protection) Act, 1972 (53 of 1972); (ii) Critically polluted areas as identified by the Central Pollution Control
Board constituted under the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) from time to
time; (iii) Eco-sensitive areas as notified under sub-section (2) of section 3 of the Environment (Protection)
Act, 1986, and (iv) inter-State boundaries and international boundaries; provided that for River Valley Projects
specified in item 1(c), Thermal Power Plants specified in item 1(d), Industrial estates/parks/complexes/areas,
export processing zones (EPZs), Special Economic Zones (SEZs), biotech parks, leather complexes specified in
item 7(c) and common hazardous waste treatment, storage and disposal facilities (TSDFs) specified in item
7(d), the appraisal shall be made at Central level even if located within 10km.

Provided further that the requirement regarding distance of 5 km or 10 km, as the case may be, of the
inter-State boundaries can be reduced or completely done away with by an agreement between the respective
States or the Union Territories sharing the common boundary in case the activity does not fall within 5km or
10 km, as the case may be of the areas mentioned at item (i), (ii) and (iii) above.”

[F. No. J-11013/12/2013-IA-II (1) (part)]
AJAY TYAGI, Jt. Secy.

Note: The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3,
Sub-section (ii) vide notification number S.0. 1533(E), dated the 14th September, 2006 and amended vide
S.0. 1737(E) dated the 11th October, 2007, S.0. 3067(E) dated the 1st December, 2009, S.0. 695(E) dated the
4th April, 2011, S.0. 2896(E) dated the 13th December, 2012, S.0. 674(E) dated the 13th March, 2013,
S.0. 2559(E) dated the 22nd August, 2013, S.0. 2731(E) dated the 9th September, 2013, S.0. 562(E) dated the
26th February, 2014 and S.0. 637(E) dated the 28th February, 2014.
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BEFORE THE NATION
ENCH, KOLKATA

EASTERN ZONE B
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Kiran kumar Mishra & Ots.
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The State. of. Odlsha g Ors.

CORAN: Hon'ble Mr. Justice S.‘.E,W'_a_‘ngdf ludicial Member
: M pehasis Trlpathy, Advocate

PRESENT: Appligants 3
other. Reg}pandents ~ :Nope

_‘. qunservatlorL) Act,
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' by the varlous authorlt;e& against

o‘-'l.

pant degtruﬁtz@n ,crﬁ fthe f@rest falL g

S

The App Ica_ant contends that although Stage-t

| clearance had been acc:orded for the pro;ect by the

' M:OEF and the validity af the Stage-ll clearance grante‘d




2

i ime back,

’,,__.—-——-v-—"___—"——'-—'-.‘
! by the State in the year 2005 expired a long tim:

the Respondent No.12 has been continuing with the

project works. 1t is further alleged that on the

complaint lodged against the project, a committée was

constituted by the State of Odisha, which had found the

plaint to be tru-ei leading to directions being issued

| 0 the Res;aon-dé‘n‘t' No.12 prohibiting,
"cﬁz-nfinu:ing further with the work. €ases ur_ﬁ:lér a"
 Odisha Fo‘rest Act, 1972, are a!se said to

f--agamst the sald Respondent but the fllfgéfg‘a-l'tt_i.és

",'contmumg unaba.ted

issue:f:rat"i}_:e retumable in three weeks
Let requisites be fited w:thm on.e- - week.

le, we drrect the Dmsnona[ Farest

!n the meanwhl




'- Officer, Jeypore Forest Division, Respondent No.9, and
‘the Collector, District-Koraput, Respondent No.8, to
inspect the area in question and verify on the
correctness of the allegations cantained in the OA and
submit a report on the neﬁt date. If the allegations are

faé;t,‘fjm'd to be true, these authorities arg liperty to take

o
e e L L R e T

Ve ooy S b lustice s.pAWangdi I |
B % b & :-_ 15_@.’ i




o
A Q;{%f\éigg&“"vla.t of Collector, Koraput and DFO, Jeypore to the Project Site
(= ~of DUMAIORHI Small HEDP{Hvdro Electric ¢ PreiectlonDid 0

. & _BVNMEXTU/@: L

”{) 3}'\0}9:1 Dtd 03-02-2019, the project site of Dumajorhi SHEP (15 M.W) was visited
jointly by Collector, Koraput & DFO, Jeypore actompanied with ACF, Jeypore &
AddI.Tahasi%d_a-r, Kotpad. The M.D, SHARVAN| ENERGY PVT. LTD. was also

present on the site.

Verified the maps, p!ots involving Area of Ac 11.93 with the help of
Addl Tahasuldar ARl and ACF, Jeypore in respect of fo'lowmg Plots

LAND SCHEDULE

Name of Mouza — [ﬁUMAJOD-!
Khata No — 8-3.{.Rakhi’t)
PlotNo  Kisam Total Area Area _ﬁipn‘i‘fed’
873/A PJungle  Ac48.13 Ac1.63.
873/A  Piungle  Ac48.13 ACO06
874/A Plungle  Ac 7.38 Ac o.ji,i R
920/A  GJungle  Ac46.75 Ac5.87
855/A P.Jungle- Ac 22.25 Ac 0.06.
857/A GJungle  Ac44.00 Ac 2.10 )
859/A  GJungle Ac45.63 Ac0.27
860/A GJungle  Ac37.49 Ac 1.82

Ac 11.93

The site was verified with reference to the plan & design of the project. It was

ascertained from the villagers that when the Iand (Proposed Site) was

excavated approximately before 4 to 5 years, there was only bushes with



‘-’-.:«;‘%éi&*ﬁdic g?owth of newly grown trees sparsely. They also told that the project
b 3 ',? :

wiii benefit the iocal people in direct & indirect manner,

Then returned from site to the nearest hamlet namely kasiguda (Rev.
Village — Dumajodi). Congregated within the complex of “ Kasiguda Primary
School” & sofne of the villagers approached us within the said school premises.
The villagers were asked some relevant questions pertaining to the proposed
.prej_ect of “ Dumajorhi SHEP”. All of them agreed for the project and expressed
no harm to the villege, environment & vi!‘lagers on eccbu.nt-bf the projecf. They
told that they were engaged in work when excavat’i‘-on’ took place before 4 to 5
years & there were few newly grown trees approxzmately 50 to 60 ovef the
site and only bushy growth was there. The company has not encroached any
other fand apart from the work ever the site at that poin
was going on. The statement of vf!l.agers. were reduced to writing by ARI of

Kotpad Tahasil,

Then returned to office of the DFO, Jeypore. The DFO, Jeypore showed t;he
record of Joint Verification made by Sub Collector, Jeypore & ACF, Jeypore on
dtd 29-12-2018 and 12-01-2019 on hoth sides of kolab river i.e Kas*guda &

- Gulimi. The statement of villagers given before us and the inspection of the s:te
made today were in consonance with the detailed enquiry report of ACF & Sub
Collector, Jeypore conducted on above said dates. Besides the Stage - | and

Stage || clearance documents etc. were also verified,

From our field verification, Statement of \hliagers Joint Enquiry findings
- dtd 29- 12-2018 & dtd 12-01-2019 of ACF & Sub Collector, Jeypore Records

relating to Stage — and Stage — !l clearance along with th fand particitar
rHicutars



sl —~

vk

Mif‘“ﬁ
v

S5 ad over to the DFO, Jeypore by “ SHARVANI ENERGY Py, LTD.” etc., itis

N1

clear that the project proponent has abided by the stipufations of MOEF and

neither felled big trees as alleged from the project site nor indulged in any

encroachment of Govt. Land outside the revenue forest Jand ordered for

diversion, as alleged. That apart, it is established that there is no waterfall at

- Gulmi.

e

The allegations of violation of Forest (Conservation) Act levelled against
the project proponent are not based on factual reality as-th;g_,project haé heen
approved under section -2 of the Forest [Conservation') Act, "'-198"0‘ by Govt of
| !ndra As observed by the Government in R & DM letter no 1@111/ R & DM dtd

28-03-2019 it is ascertained that the Stage — I clearance from MOEF i is valid &
'.Aalso no restriction has-boen impesed by Hemble NGTF in OAf Ne 4 cf-EOIS,’EZ
and Hon’ble ngh Court in Writ Petition (C) (PEL) No 82@9 of 2017 aga:nst the
- functioning of “DUMAJORHI SHEP (15M.W)” till date.

b apg |19

- DFQ, Jeypore

Divisional Forest Officer
Jeypora Divislon ,
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, HNNEXTO/{@ P
COLLECTORATE : KORAPUT ;
(REVENUE SECTION)

No.__ R I0F /XXVII-258/19 Date 12.09.2019

ORDER

The following diverted forest land is hereby handed over to the
M/S SHARVANI ENERGY PVT. LTD. for censtruction of Dumajorhi Small Hydro Electric
Project on River Kolab near village Dumajhori under Kotpad Tahasil under the conditions
as detailed below in pursuance to the letter No. 5- ORB009/2005-BHU dated 18.03,2005
and 6.12.2005 of Govt. of India, Ministry of Environment. and Forest, Eastern Regaonal
Office, Bhubaneswar, letter No. 10111 dated 28.03.2019 of Additional Secretary,
Revenue & Disaster Management Department, Odisha, Bhubaneswar and letter No.7259
dated 31.08,2019 of Special Secretary to Government, Departrment of Energy, Odisha

with following land schedule and ternis & conditions,

LAND. SCHEDULE
Name of the Tahasil | Mouza | Khata No. | Plot No. | Area in Kissam
. | Ac. . :
Kotpad Dumajorhi | 83 (Rakhit) {873/A | 1.63 |P.Jungle
|- 873/A - 0.06 |P.Jungle
874/ | _0.12_|P.Jungle
920/A | 5:87 | G.Jungle
[855/A 0.06__| P.Jungle
857IA . 2.10 |G. Jungle
'859/A | 0.27 | G.Jungle
~ |860/A | -1.82 [G.Jungle
| Total 1193 | =

Terms & Cbr’id'i}::iqns;_

a. Project proponent will abide all conditions of Govt.

b. In case violation noticed; the said fand will be reverted back to ‘Govt.

c. This order is subject to the outcome of arder of Hon'ble Nafional Green
Tribunal, Kolkota vide NGT Case No.4/2018/EZ. from time fo time and
Hon'ble High Court, Odisha, Cuttack in WP(C) (PIL) No. 8209 12017

d. Pefiphery development shall be executed by the project authority as per
law.

e. Compensatory afforestation shall be done by the pro;ect proponent, M/S
SHARVANI ENERGY PVT. LTD as per law.

f. As per MoU sighed with the State Govt., the Bank Guarantee No. 2003!18
dated 27.11.2003 amounting to Rs.12 .00 lakhs (Rupees Melve lakhs) only
and the additional Bank Guarantee No.2006/9 dated. 11.9,2006 amounting
to Rs.3.00 lakhs (Rupeés three lakhs) only / MW furnished towards
Secunty Deposit will be encashed by the Goverament if detailed project
reportiis not submitted i in proper formi to the S.T.C. far appralsal within one
year from the date of allatment. It will be converted to performance Bank
Guarantee after recelpt of the approved DPR from STC. The said bank
Guarantee will remam val:d till the commissioning of thls pro;ect ~

_‘?/ ”\
. KORAPUT.
P.T.O.

COLLEGTOR& DM,



for favour of kind information.

Memo No.__ X108 / - Date /¢.09.2018

. Copy to Project Proponent, M/S SHARVANI ENERQGY PVT. LTD, #12-13-
416, Street No'-1,Tamaka,Secunderabad, Hyderabad-600017, Telangana India for
information and necessary action. e fA

- \ﬂl? '-
COLLECTOR & D.M., KORAPUT.

Memo No._ Kleg /1 Date /8.09.2019

Copy to the Sub-Collector, Jeypore / DFO, Jeypore for information. and
necessary action. ' ' :

Copy to the Tahasildar, Kotpad 1 Kundra for information and neéessa_w

action.

 COLLEGTOR & DM, KORAPUT.

Memo No._R2112 [ ol B CF  Date /8.09.2019
_ Copy submitted to the Dy. Conservator of Forest (Central), Ministry
of Environment and Forest, Eastern -Regional Office; A/3, Chandrasekharpur, Odisha,

Bhubaneswar for information anid necessafy action. o

5 “\T,
' COLLECTOR & D.M., KORAPUT.

Memo No._&/f. 1 Date j2.09.2019
Copy submitted to the Principal-Chief Conservator Forest, Bhubaneswar /.
Regienal Chief Conservator Farest, Koraput Gircle, Koraput . for information and

R el
COLLECTOR & DM, KORAPUT,

necessary action.

/
{
i

Memo No.__ A ./ S AR ' Date 18.09.2019

Copy submitted ’;o;t,he-—-R_e\_{eqﬁugDivisi{onal-CQmmissiane:f{;SD),,.\'B,gﬁbgmpur_

. © . . COLLECTOR&D,
MemoNo, A3 .1 . | ‘ " Date 18.09.2019

- Gopy submitted to the Principal Secretary, Revenue & Disaster
Management Department, Govt. of Odisha, Bhubaneswar / Principal Secretary, Energy
Department, Govt. of Odisha, Bhubaneswar/ / Principal Secretary to Govt, Water
Resources Department, Govt. of Odisha, Bhubarieswar / Ditector (Operation), OHPC
Limited, Bhubaneswar for favour of kind information. - il

f -1

 COLLECTOR & D.M:, KORAPUT.
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2. 16.08.2019 Heard learned counsel for the petifioner.
and the learned caun.-se'f appearing for Union of
India, ' ] ey
2. Since petititier” challeriges the -gctibﬁ of
Mfs Sheavani Energy Private Limited, learned
N - courisel for the petitioner 1§ directé L £G Esﬁplea‘d M/fs
Shravani Energy Private mfted, Duinajedi,
tpad I{erapuz as an opposite. p ity to this case in
Court Ltse}.f :
i 3. Petxt:oner in this wm petition asdsails the
‘ establishroert of small hyclimelec ic project of 15
MW by M/s Shravani Energy Priivate Limited, &
Company of Telengana State; in the guise of such
- ” establishment, | the Compeny afleged to have
' déstroyed the forest eand remeved the trees for
cotistructon of apem channel - mz.teaé of tunnel
beyoml the approved plan of the pryj ject:
It course of hearing, learfied counsel for the
petitioner prayed for & direction tp opposife party
No,2-Directer General ©vf Foresfs, Ministy of
Envirdnment and Forést aid Ch;zl te Chamge, New
Drelh, for expeditious disposal of the
.represmtaﬁen_ dated 29:06.2019 g at Annexure-
- 11, which s stated to be gend—mg b fore'hnn |
5. ' [m that view of the fmatter, without
e:j:cnng into merit of the case, e it petition is
EEP;MP-FTS-UmLcﬁﬂf_zId@EE’ﬁ;&fﬁ&é - \‘L TS e & ¥
S e U RS M
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[O.EL C-98]

SiMo.| Dateef DROER WITH SIGNATURE

of Order]  Order

taken on Crder

]

a o@e

.
ﬂﬁ' L

Director  Geéneral
Environment and Forest: and Clim,
Delhi to cansider and dispose of L;I'e representation

~ petitien is disposed of. ‘ :
Usgent certified  copy oii the order on
piaper application, ' .

r_ ;

OGP-P-FTa-Ll K, C) 17-2,00000-7-12-2015

- of the petitioner as at Annexure-1
. : explanatdfjr and fo take nkece
¥o® period of e:fg;ht weeks
N prod-ucﬁonj’reéé-_ipt_ of certified copy
6. With the aforessid direction, the writ

from

disposed of ‘directing the QPP@JJ:te. ‘party No.2-
of Forests|

Mmistly of
ite Change, New

1, which is sels

8321:7 action within a

the date of
of this order.

e

=




SkMe. . ' Description .
L. Wit PPLE’EIQH '

ANNEXTURE - R
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" .. INTHE BIGH CBUgY OF 0RSSh: CyTrack.

W.E (o} No.__ 33/ 200

F

T "“&'T\\;Q’:&%&*‘W-

Barfstha Budhifibee Manch

~

-Versus-
Union of India & Anr. . : R N ) Pa:ﬁe_e.\
. .g-:‘\\‘;

“copg No. LHOLO0
INDEX

 Page.
g E.nna?m;e-i _ . | O—i e i{%
A5 e LT

Copy of the netification of the
governmen identifying the Gulumi
as. & taurist SpoL. ,

3. Eﬁ;ﬂeme-ﬁ sries ' L%-
chyghe&ogmphs of the wourists spots. 2 .

4 Amsbare-3. - A . :
Copy of the cémurmnieation of the - A g e 3{% :
.Dy §egret_ary tg Govt, in the department . '

Cﬂpy mi Eiw }Gd’lE vuﬁcamon repar
dated 23.08.2016.

6. AmgRnrsd ' : . e v
Gepy ef t..e comEnundeation: of g% o+ ;‘ef
the Sewrelary o R.D.C |, Seuthein Division ‘

, Odisha dateq 29.03:2017.

o

7. ﬁnﬁem;re-é' . - e
' S g6 4 3L

Gopy of- the iepresentation dated
14,03.20L7 made by thé Hodorary

Wild Warden, Jeypere addressed
ta th,e Eevenua Divisional Cémmissfoner. . - _ N
- .

8. ' Afnesmre.7 . . e
| Copy of the summunieation of the =N Ej QS—ZS—)’

Micivie o v vivonoaent d@ted Ue. 1’2 20085. -




1O.

11

Cﬂpy ofthe show calsegstim

’ Aﬁnmre:fi '. : q g}\ v r’-@ L{%'

08.53,2016.

Avivienmre-d se rxés | . ' ) 5 ' ,% -
Ce}pies of leiter dated 28.04.2015 and i % ' \'C]\\
letfer dat{e._f. 29.u8. 2017 of the RD.C.

Annexure-10 .
Copy of ths Yetwer of the D.F.O. Je}fpore

dated 06.09.201%

Copy of the saic repressntaf:mn to Opp.
No.2.

) Vakalat;nama.

Cuttack

Prd. ‘rlys-‘é% -ahg ' ot
For the’ Pe&uoﬂer
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IN TI-IE HIGH T6T
W.P. (C ) No.. [5,..s2010

IN THE MATTER OF:

[N THE MATTER OF;

INTHE MATTER OF: "

I
e

8K NAYAK
NOTH RY
CUTTROK ToWn
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e At

Code No j_t‘/ Q j——O—O

An: application under-Article 226 & 237 o r
the Constitution of India, 1950.

An application rela.‘e:.no to Enmnnmcnt
Protection --Am epplication seeking a
direction to the Director General of Forest
C}Uvemment of India, Ministsy of
Envirenment Forest & Clméte Change ta
cansider  and  dispose of the
representation of the Petitioner, :

‘Barigtha. Budmﬁbec Maneh, Jeypoxef
reptesentéd by it's president Dasatathi
Nanda aged about TF years, Sfo-Late
Cargadhar Nands, At/ P.Qi’:d’ eyopre, Dist-

Kam-pw- -

"..r"lﬂi.‘.'. {EéﬁﬁQEEr .

. -Vetsus-
Union of Indiz , féprés'ented throygh the
Secretasy Minfstry of Enwironment

Forést and Climate Gha.nge( Government
of India, Gentral Sec:etana.t New De]l:n ’

The Dmécto: - Gemeral of Forest
Government, of Indix Ministry of

Enmmnme::.t ‘Forest and Climate Change .

.. Indira Parfyavaran Bhawan, Jor Bagh
Roa.d Lodi Clolany, Neéwe Delln *

B R

f/s. Srravamd E@maerias o U
repgsQmiast - ‘w«& 142" Mooyik cmdm’

W= Dumsfidts Kotpogl, B et

%@wﬁ, " OPp- ki




To

The matter out of which this Writ Applicationt arises was

nevei belore this Hon'ble Court in any manner what-so-
3 .

gver;

The Homble Sri K.S. Jhaver, B.Se. LL.B., the Chief

Justice of Orissa  High Court .and His Lerdship’s
or’ble Court; '

Companion Justices of the said Hi

The humble Petition of the

above named Petitioner;

MOS’L‘ RESPECTFULLY SBEWETH

I.Th“at the pédtioner

o

.".:.:‘l{., ’
8.4 NATAR

_ ____#.'OTA.RY
CUETACK FOWH

. That the ¢age of the Petitiom

fnding no ether alternative rem.edy eqaatly

speedy and efficacions , humbly invekes the extraordinary

jurisdiction of this Hon'ble Court seeking a direction to the

Opp Party NoZ to consider and dispgse of the represeritation

of the Pentioner wjthin & 9t1pu1atec§ tifve perlod
er in brief is that Kolab River

situated in the dstrict of Korapat fﬁ the state of Odishia is
flowing in deep green forest thmud‘i ﬂ':te Giﬂwni water a1l

which is.a gift of fature. The meit attra.cuon is the water fall

which 1% al 60 reet height {18 Mitrs) ﬂ:mcugh mhleh the
percnmal witer of thé river is ﬂ@wma The said Gulu-ml water

fall s siruated near ‘;_'111510'6 Du.tna,}ad.t of I{otpad BlocL m'

Koraput Distriet. [z s an eco ccufism spot inside the rich green
forest, The Gulumi is naturally destgned for adventure and for
picnie ertertainment where thousands of toutists are coming

from otner Suwdtes like M.P., Andhia Pradesh, 'Chﬁatﬁ‘shgarh

ond ©disha as well and énjoying the Gulumi Water Fall, the

2



&K rm (A
HOTARY
CUTTACK TOWMN

o
»t

beauty af nature. Qur of different tourists spots in the district
of Koraput, the Govt. of Octishiz has ideritified Gulumi as one
of the tourist centre in Koraput District, For development of
the -saifi thurist épo_;c and to attraét more: ﬂumhers of tourists,
the Govt, of desha has sancuoned ‘huge amotwnt, for its

beautrﬂcaﬁau unpravemcnt of the smroundmcrs etc, Copy af

| the notification of the government identifying:thre Gulumi as S

ta’umst spat is annexed hf:remth as Ame:m:e*l to the wnt' i
,pef::[tmn and somié photographs cf the safd t@unsts spots a::e

q

ads@ anvexed hf*l"? ‘fzth as ane.xure 2 senes

That ore Shravani Energy Pvt. Ltd of Tel&nﬂaf.ua State a:raphed .‘

to tbe Govemmen.t of Ochsb.a. fer ﬁs*:a_bhshmer:t of: its Own__' £

small ry dlu:;écctm pm}ect of lS MW u.tﬁaﬂg the quanl o g

Wa.ter af Ixalab river whose falI hewht s 60" {t Was approved _

-by the Government prcmsianaﬂ:y m, th.c yeaﬁ 2002 a_m;d-“

; btrbbeqa.emh in thH year 2006 -{'M&US ar‘e made f@r prodiuct:onﬁ AL

f 15 MW‘ power).

L ror'est *11& nmuved the ttee ;an;—d ﬂfe aﬂy Startcd cans_f

: ~opcn channel msteari of a tunncl beyond the approved pIan of

the pmrm: fc wﬂl desu-@y much mor(;: land and’ forest and

auect the Cuabimd Waler © au and d.eterwra.&a its m@tu;al

Thowcfkr'._tll' pmjcet_. Wa.s approved i the b
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regard to ihe

beauty. [t will also affect the quantuni of water fall over the

fall.

That loaking to the situation and construction of the projeet,
the Presiderrt of the Baristha Budhiiibee Manch who is &

retived KEngiaeer in Chief, Water Resoucce Department,

approachéd thé Hom'ble Chief Minister, Odisha regardinig the

alarming sitaation of the tourist spét, bringing it to the notice

that if ehe project will comcinue, the Gulumi water fall will Joss -

its glamour and theé said place shalf be erased from the fourist

map of Odisha.
Ther on the basis of the f’ep‘r;f:ée’ntaﬁan, the departmient of
Water Resourceé was mtimated to talee appropriate acton 1w
the mageer .&c:caz-'de:-'ng;‘}z', the Dy, é’e.czeta-ry; to Govt. iix the
departruent of Watér Resources, informed the Collector and
Bistrict Magistrate, Kcrmput to conduct an enquiry inte the
maﬁt&r aind ta submit a repo:i but Hit ciatc, 1o such report
*\_Agf;as-ﬁubﬁﬁ!ztéd by the oppesite paity na,1, L.e the Colleetor and:
District Magistrate, Koraput in spite of the ;rerrﬁndefs. A éépy
of the communiéation of the Dy Secretary.to Govt n the

department of Water Resourees is annexed herewith as

Anpexurs:3.

That 2 joint enguiry was conduc‘ced on 11.08.2016 as per the.
direction of the Co-chcLor, Koraput by the Sub-Collector, Jeypore,

Divisional Forest Officer, Jeypore and fl‘ahsﬂdar, Koraput with

allegations ofi gross viclafion of the Forest



CGonservatiorn ACt, 1986 and illegal construction act_i-vities domne
by Shravani Energy Pvt Ltd. It is revealed fro-n:t' the joint
eriquiry EEpL}:t that w‘i’tﬁém taking possession of the diverted
land from the forest department and mthou&sanctmn of lease of
the forest land, the company has started cons:‘.;uctlon activities
and removed the trees and lorest growth fmm thc propose:d aréa,
which is in clear viciation of lease principles, as WeLI as F’ares.-t
Ccnservatmn &ct '1980. A copy of the _]omt venﬁcatmn reps}rt was
sent by the Sub-CczHector culy sxgned by' the D s Jeypore to
the Collector, Koraput on dated 23.08.2016 for necessary acnon

at 1ts er.rd A eopy of the ]omt vcrﬁicatmn report dated 23. 08 2016

i
5 is anne‘{ed herawrt-h as Amnexu?e-ﬁk

2. That the Sac1etar5 to R.ID: C in I.‘tS ccjx'nmuniea;ﬁon dated

A 29.03.2017 mi'ormed .the Col[ector Koraput to mstmct the
Ta;hasddar I{atpaﬂt ;md ocher acrenmes ko act dﬂlcren.tlv and
sub:mt action I.d.KL,I'J. repcrt mthm & penod of 15 days, A copy of |

the eommum;amen of the Secretary‘ to RDC. : Southem' a

Dmslon. Uchsha dated '3’9 03 2017 is amlexed h.eremth as

i {\;‘f"\/’ Annermres

c onie of th\. members of‘ the petltroncr- ercra.mzaﬂon aiso_

8. Tha
'bmught o r_he notxua of the Revenue Dmsmnal Commzsmoner

Southern Dlusmn rec:a.rdmc the ﬂicga.‘t pIaxi ef the company m_

aisinc the welr of the pro;w*t over the rivér Kolab It is.
forest depa:tmc,nt has g,wen cLea:ance to th\.

subzmt.ied’ thigt
Pm;em on the basis of th.,. qurmatwn ngen by the project

Lh e
et proponenc that water wd[ be raised only up to 4 meters of the
H NAYAK '

_ NGTARY g

SUTTACK TOws

% g
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solid weir lo be constructed on the upstream of the fall. By this,

water will e contained within the banl. Brit in reality water level

will risé 7 meters more which is the height of the gate. This will

seriously affect the nearby farest amd revenué land in the big

reservoir ¢f 11 meter height (in@:lusive of the gate height). The

fnrest department has approved 4 779 hectres for the toral feed
o land

of the project which has a provision of tunnel for which n

and forest - clearance i¢ necessary. From the joint verification

regert it is revealed that tt‘re company has flegally constructed
en ehwunnel instead of ‘ELIEI?L’LE], which Wﬂl igad to loss of vast

an op
forest land bevond the approved qaantity “of land, ie, 4.772

Hectres.

A caopy of the reprééeﬂ‘taiti@n dated: 14.63.20 17 made by the
Honorary Wild Wardﬂn, Jeypare addressed ta the Rc‘verlue

Divisional C't)IH.mISSfOIIef requ,estmer to ta.kc steps to save the

forest is annexsd herewith as Annpéxtie: 6 .

That for scztt_i_n up of the preject ont the basis of the prdposal

given by the 'S-t'ate Gwemmcnt, the Centrél Govemment in its,

2019-5 eo—mey”ed_ 1ts e_Lpprovai

commum:xmu d.—tte:f' N Dr:c,cn‘ Ber,

as per the pmvxsmu,., of the Farest (Oﬁnserva‘tmnj Act, 1980 for

diversion of 4.! 72 Hc of vﬂlage forest land for s¢tur£cr up

Dmnajem Silde aﬂ hydro electm, pre_]cct an nver Kclab near vxllacre

Dirhajodi unsléer ho’qgad Tahasil under the Jeypore forest dmszon

subject to cempliance of different conditioris as mentmn_ed in the

communication: of the Migistry of Em'_lronmmt, -Govt. of [ndia

K o



e

 dated 06,12.2005, The said communication dated 06.12.2005 is

;

quoted herein below:
‘)  Legal status of the forést land -diverted shall remain
unchanged. '

i) C.:cmpgnsat’wn aforestation shall be ralsed a.nd m.'aimainﬁ:d on
5.20 ha of non-forest private land and mutated in favour of
State Furest - Department and _h&_a:r;ded over to Forest

Deparuneii &t the mroj—e—ch cost and the non-forest priir‘a‘te land

*. shall be declared 85 PF / RF The Nodal Officer ‘will submit a

report regardmg the abovc fssue within 6 manths

iii) The Catcnrazsnt Treatment Plan should be imple;a_ti_ente,_:d at Eﬁe
Rfd.feCt. cost, The User Age.ﬂcy will deposxt the funds for the
CAT Plan wi.th State Fo;_:ét‘ Department, after appféva_l of CA’F
Plaz by St'a_ts:'__quqs!t ‘Dgp@rtir,r;cnt. A copy of the C&T Pl_a_n.fshal:.l
be furnished t’o the Regmnal Qfﬁcé wrttnngg days B

J’I‘he fur.ch reeelved from tﬁe User Aoancy towards'

compen&awrv aforesta.‘afmla NPV a.u;d the funds to he .rece:wed ‘

iw/ fer CAT: Plan s!aaH be kept in ﬁxed deposxt in thc name of the-

; "conwmm Dit vu:xor- Al F“orest Ofﬁcer ‘o the Noda.l Ofﬁcer (Fcrest -

Censenfattong of th». St&te of hea.d of account mtlmated by the '

Smte C‘rm*emmf:m In thzs respect le#cr Jssued Vlde ch:l.on&i.

Office vide 1n0.7(27) 5004 FCE dated 3.19. 2003 shall be

strietly acliered to

f! ,/
8. HAYAK
NOTARY
CUTTACK FoWwh r

)



A

g

v} RCC pillars of 4 feet heighe shall be erected to demarcate the
area by the user agency af the project cost and will be marked
with forward and back bearing.

vi) Fhe wser agency while execuiing, woiks, shall not fell any tree
or damege forest grotwth in the surrounding farest area in’any
mannée. They shall also not boz._'roﬁf soil er eny other material
ror shafl duwmp any dehris / excg-{r&ted material in the
a&jaceﬁit forest land.

vu) " No widironai or new path will be constructed iiside the
forest area for transportation of- censtruction materisls for
execution: of the 'préjéct work:

vit]  The user ugency will tieither berrow &ny material from

adjoining forest land nor dump any cons{:ructibn. or other
mazerial theré,

ix] No labov.r camps shall be established on the forest land.

x| Sufficient alternative fuel like coal, kerosene, ¢poking gas shall

be provided by the uger agency to the labourers at the project

. E ?[;X"_}/I cost.

K. AAYAR
NOTARY

Y A MY P

xi) The user ageirey shall ensure that there should be no damage
to the availavle wild life or o the flora in the néighbouring
forest labourers / workmen engaged by the project authorities

or contractors working under them.

xii) ©  The forest land shall not he used for any purpose other

than the specified in the propos;ai.-

F



2

i) Any eiasr conditions that the Central Government may
impose frofn time to time in the interest of a forestation,

conservation and management of flora and funa in the area
shall be eqmpﬁ&e{? by the user agency. |
LRV I;r.i case of nea-compliance of any of the a.b'oye'ca‘nditfons,
theé. concerned Divisional Forest Officer shall report through
theé State Gu‘vt, to thig office as ﬁEr procedure laid down in the
clause 1.§ of guidelines issued undér Forest (Comservation)
. Act; 1980 on 25.16.1992.

Oee of such condition us meﬂﬁén_ed above that the user
agency while executing the work shall not fell any free or
darrage f:o:res_g- growth in surrourding forest drea in any
mannes. No additional er mew path shall be constracted
inside- the forest .a;féa for transport of cogxs‘tructi@n matenals
for exceution of the pioject. "

Iz was elso :':-".d‘i\:a.tcd that in cdse of nen-cbn:;pﬁar;jée- of
any of the | cond‘i.tionhs. as ment_ién;:d i the cgmtauﬁicaﬁ_an_

b \/, dated 6w Deqembér,-.g'('i’@s* the concerned Divisiorial Fokest

Officer shall repert through the State Govt. to the Govt of
India as per the ﬁrqéédu:éém&. gmdehnes isstied uﬁder the
Forest Cc:xiass:-c arien Act, 1980. A copy of the cﬂm'rrmr_ii‘cation
heérewith as Annexure:7.

Thae  in course  of execution. of the work, in the year

10,
w» 2016, it was fourd that the user agency Ms. Sravani Ener
8.6 WArar ! kel 1 Enetey
SNUTARY r

CUTTACK TOWN
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B Did has pot Blowed the guidelines as per the
cbmmm‘ﬂcaii@n of r,h;: Govt. of [ndia &aﬁed 6% Decemiber,
2005. Accordingly, -after due verification Dy the forest
aufhoritics. the Assistant Conisgrvator of Forest, in-charge of
Kundea Range, issusd show ause notice H/s.27 of the Orssa
Horest Act, as well a.s. the Sarous allegaﬁnns,megulannﬁs on
violation ef the Forest Conservafion Act, 1980. Copy of fhe
show eause notice dated 08.03,2016 is anrieked herewith s

Antiemure:d,
" . That due to violation of the Forest Conservation Act and

1ds
dameage cause to the forést larid, removal, illegal cutting of
trees & fudlings, th_'a_irié; Sabha was ;he?l_d"in- the viuage_, ‘wherein
it was alleged: that the company has not ! én_.[j?' damaged the
forest [and, but also the agricultural lands of tHe villagers. The
répart of the Graina Sabha which has béen collected by the
petidofter. threugh RTI Act is .ﬁ‘qm' th‘e. (ffice of R.D.C;,
Southern Division, Berb&mgurwhxch indicates that the
Cio_m,pa'h y has subnritted its fauilt and hasbegged apology.

12, Th?{é the Rgsré;ﬁﬁ- Divisional Oammssmner, E%thampur in his

F,ﬁ & letter 8777 dt28.4.15 and letter No.877 dt.29.3.17

addressed  to Cullector, Es‘.brap@t‘, | déscﬁbesi' thé varidus
u‘.regulanﬂes cqﬁﬁinitted by thepre_]éct prapo_fi&nﬁ in. rglaﬁqn to
f_cr-r,c:s{ ¢learance, land aec_ttzisitfon, forgary -of;' ithe -présen;-tl
Managmg- Director N, Prasant R_ao',. forest- devastation, failure
of the Tanasildar, Kotpad, the Sub-Colleetor, Jeypdre- to taclde

E
A § . e . ;
£ 2 the problers which resulted in chaotic outcome. But the
g K NAYAK

NOTARY i
CIRTIACK TOWN
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Col ctar @ . Suk-Collector are silent ever the matter till date.

Gopies of L er dated 28.04.2015 énd letter dated 29.03.2017

of the R.D.... is annexed herewith as Annexure:d Series.

13.  That ariother illegal act was done:'byMﬁ N, Prasant Rao,

is getting (e Torgery sigiatures of high rank forest officials,

fabrication u: office _recmis', ‘mi'-sreprg‘semtaﬂqn in the forest

departmen. which i_é échﬂrmed by the DFO,. Jeypore Division

o Adé’iti_dn:ﬁ Prinéipal Chief Gonservf&tof_qf qu_és:’t_

in his lette.
{Nodaﬂ}, E-. baneswar, v1de Jetter N@..G@"? g [ 210 dated

69-.'.20-—H. w B su-pnse o see thé lacuna im takmg ackion

against the 12 -réﬁﬂ / company till now. ‘The DEO, Jaypore has

faited iri te.<ifng lega.L action. for fargery of DEO’s 51gns.ture a.rrd _

fabricating U .e records. The irregularities im’ th& matter of

fores:, viol 0 oi conse JaU.OEl acts, Jﬂegal tree feﬂmt, ﬂlegal

construetivi of roads ia - forest lahd made Ezy' the prolec’t
have b»en admitted by the DFO Je‘ypore m tfu:'_
in. talﬂncr daemed s

prepuriéett .
joimt erfquusy report Nevcrtheless he faﬂed

}_egal actions te deter the arbltrary acts of prcgact pfcponeﬂt_ _

for -devast: . t“e ‘Eorest wea}t’a Cupy ef ﬁh& I _____

BF.O., Je > rr: ctated 06 09 2014 1& amncxed heremth as. .

&gﬂégu?éz . T
Du nng L}JE: hfrnatmmn# of the. stacre 2 clearance of the i

forest land ... ther DFO of chpore Forest dzwswn stnchy o
mertioned 1 éis : :mspecﬂo.a-report a5 f.hc tunnel, will pg,a;\?_

through & d»"px‘:h of 3f "‘-60’ there is 10 need to fell & single tree af

'y the mountair rropomd site}.

8.3 pfAfAh
BOTARY
GUETACK TOWN

r

e:tter of t!:ae_ N
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14, ° Tha- s eral representalions were sitbmitted before the

vary, - Forest and Environment Department,

Frideipal Se.:l
Odisha, Add:i1al B.C.C, of Forest, Govt, of India, Basterm

Regioital Offic. ¢disha and to the Cotlector, for taking immediate

action o st che iflegal work of Shravani Erergy Pvt btd

resarding viosvion of Forest Conservadion Act durng the
divession of gruposal, :llegal and una.uﬂmmad co,nstmctmn
cu:ttm‘o of ¢ .md forest’ growth and constm:c:uen of opcn

channel waie: (. ill cause vast devastation of forest Wea_th

< -
i

[5. That non ol such representations are considered by the

cancerned  authorites. Bemmg SO helpless, the Pettioner

subrnitterd ;.--' detailed -re;nr’esenta‘tion ta Opp Party No,2 seeking

s intewer%t'.-:u The copy of the gaid rapreseﬂtaﬁon is amnexed

! iy e¥ire- 11

hereto &s. 4

16, That it ks bum:bly sabmitted hare that the afores&;rd axthorty

has not taiké ¢y siep on the representatmn of the petmomer

On: th tf-, ¢ 1 a.d due to catdous a;l:trtude of the Govt authonnes

, forest, eni. :.meu., ecoloc*v of Kotpad arqa is going to be

Qo
zaéf /de,va,s‘pa.ted.--

§. T 15
17. That dre pe &-.._J '"gam&duun is valuntarv orgamsa.twn which

is worling tov cnvirorument pmtecnc&nr wﬂd Ilfe protection and

£, SR NN '
farest conse: vabior. The sajid ofganisation 1s b‘eﬁm—‘g rcpre.sen-ﬁed by

its presiclen. W.. 1 is vtizen of India, resides within the territorial

jurisdiction off «is Hon'ble Court. Cause of action for filing this
_pp o writ peitien alse arices within the said territorial jurisdiction.
GKL NAYAR

NETARY r
UTTACK Taw
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: Pasties at: .swnable o e writ jurisdiction of this Hon'ble

Court.
18, That this g1 B is henafde.
PRAYER

Tl lue It is humbly prayed that this Hon'ble Court

may gracivu ». © & pleased to

' Admit this writ petiﬁaﬂf:

i.
i.  lssue nmotice to the Opp. Parities & cal[ for
ires_kawa:r#t records;
iii, Pass appropriate qrder/orders,
direction/directions ~ directing ‘thie Opp.
Party No.2 td censider and dlSPOSE bi'ﬁh&
representation of thae 'Peﬁtioner under
mm-.wrc. 121 an.c[ tg eancel the sr:a,,e—ﬂ
-;forest c:f arance Lssued for th,P pmpcsed
y p:qg-ei;t £ par the representahen
Ard - p'&ss‘j: any ' su.ch other arc[_f:rf rden's_.
dire, ,.on fdlreutmﬂs as this Hon’bie Ceurt deemfjuat
and ¢ oper; - :
And'. . the aet ef whm:h kmdnass the peutloam: shall
P -3 Lt ' = . ik .
Cuttaci ey ST
Date; 1468 gwiq By the Pefitianer fhroubh
v
mv cate
SN
NOTARY
SUTTACK TOWN

o
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I, Deserathi Nunda aged about 77 years, %o abe. Gonoad how
. do hereby<qumly
- x"‘.\.

s

Nazida, At/P. E}/g eyopre, Dist- Kogggig .
affirm state ad S WS ! \\

1 | am the president of the faeﬁtigqef, Baristha

Budhijivee. Mamth, Jeypore amd competent to

.wear this offidavit in the representative

capacity.
2 ""hat, the a.verments stated e} E}u.s WitE petltmn

* " Lre true to the best of my ! l‘mowlcdce gnd. belief,

Identified Ly
9?%0”"} m’gf“" Reed, e
" v e g

- - tged.
4 d han tbe ngfdenr{Fedb T 4 e,
f@v . _RdvfCrerk _:_é.;:._c:,ate :
Swearonaaﬂx&&ciemnlyafﬂum I )

: ﬁe}’cxe me on; E‘%Mgl‘f-«}
that the Facts szated are true to
his/ her knqwtedge

Nu\. rvm ;:tat.h Tawnfw am‘m‘

GOVT. OF QOISHA




& PANNEXTURE - )

2@ qhalal A8, RAgR, Gl - callge

BARISTHA BUDHIIBE FORE, Dist, KQRAPUT

U TNALT S FrSE A Sy ey s o

Er. BIY, WMahapdtea
Retd; Chalrman, 0.BG.C
(Govt. af Odisha)

Advisor; Mok, * ?4'3?30?3'85
Ef Dasarathi Randa
Retd: E.I.C, WiR. Bept:
(Gavt, of Odisha
Prafident

Exs Hedaimath Eehera |

W2 9437965768

Br; Suresh Dash
Secrefary 3
mob, ; GHITPAGELS .
Waizsinghs Prasad Hislira:
Joint:Segretary
Mob, : 943861072t

$if Meexid Betaw Pash
Co-prdiriatar
FfbB. S4I70TA027 )
EXECUTIVE-BODY MEMBERS
Maby | 943BEE6644 .

Ex: Bhajar Slagh
Kol < $437339790

Sel; Satyahai Panda
Wik, + 94373758

Sy Digambar Gamango -

MoB. : 8895661177
Sif Nayashigh P arigratd
od, 1 9437182264
Sl K. Mayak
Mebi : $43793375¢
D¢, Gapgadhar Nanda
Mol + BO9R(9567T
Szt Bamibishua Sakn
- Nich, | 9438516427
it Nargyana Fatra
Kob, : SFITE38T75
Stk Madan Mayak
b, : 9437340245
&if Premayindd Dash
Hab. : 943734340
. Invites Honarary Member:
&rilaba Kitshna Rt
Hob. : 9438611785 -

et SR T oAl

MOST URGENT
 BEFORE YOUR GRIEVANGE GELL

From,
Er, Pasarathi Nanda

Retd: E.I.CLR, Dept.,GovE of Bdisha,

President, Baristha Budhijibee Mancha = -

- ?i't/ Po-laypore, Dist-Kdraptt. ¢

. The Dirsctor Gaustal of Forests, Central
MOEF & cifimate Change Govt, of tndla

Indira Pariyavakan Bhawan, New Delhi

Forezt Division against the. serlaus: irfégularitles, fraud, fake.
and gross vielatisns ef Forest (Genservation) Aet, 1980 loss
of State Ex-Chequer and Forest aid [ts Environment by M/s.
Shravaal Enérgy Pyt brd. 1SMW SHEP at Blmafodl urider
Kotpad Tahasil of Kerdput District. )

KERD ATTENTIOMN:- Pray for revocation of Stae-l & II
Farest diearance as you and -your dffice empowered under

the Netification vide Mo,SO-1186(E)Dtd-01-10-2003 of |

D:iG(Para 1.9 of Guidelines of te F.C.Ack 1980 ).

- Respécted Sir,

With .prqfoémd ragret, wé beg to bring te your kind

netice ‘about the wnwitting iegal support af the Jeypare
Farest Division the DFD & the AGF, ds we dre astorished fo-
- find that Bath the jét énquiry report done by the Jeypore:

Fofest Division by the DFO & ACFO are gontradictory and

hence ridiculaus, The fikst enquiry report and ofher Felated
eoiresporidences held the preject propongnt. respansible for
all viefations and mischievons activities: The sécand
contradictdry repart absolves the projéct praponent fram all

misdeeds with & eleap cheat, It clearfy revedls that as the.

DFO cannat contradick bis earlier statemelit figde dufing s
first enquiry repert, the S_E'CGFE'!I:'}. tie enguity was made by

| y th‘e ACF@, ¢ £

Thys It clearly estahlishes that the present OFO & the

ACFO sgems ta be hand In glove with the project prapanent
. to free him frofn theé clutches of Law by concedling his -

cilmes,- Instead of erimfnal proceedings afong. with
. revocation of Stage-1 & I clearance: Now we brief Sir,

Sub:: Redarding the. support of tie DFQ & ACFO of leypo e f‘@‘




- BARISTHA BUDHIIE

— e

@l S8, /490, ag] - SRS
EE MANCH, JEYPORE, Dist KORAPUT

‘Et. Rt Mahapafra
Retd, Ghajrmait, G£G.C
-{Goyy, 6f Odista}

Adirlar; Mab.. gA%JZ-'SO?SEE
By, Dasarathf axda
Retd, EEC, W.R, Dept.
(Gavt: of Otisha)

Presidant

Er. Hedarnzth Befiera
Vice:Presidant

Hab.: $437965768.

o, Suresh Dash
Secretary: |
Mob, + 943774901,
FarastnghaFrasadisira
Joifit Seératiazy
Hab: ; F43GEHOTZI

Srk tieena Eetan Pash
Co-ordfgatoy
Fiob.: 9437024027
EXECUTIVE-BODY MERBERS
fr. Maresh Nath. Nayak
Wb, 1 438266644

Ex. Bhafan Stagh

Mab, ; 437339750

vl Satyaban Rada
Mals. 1 94373756844

st Digainbay Gamanga
#ob., ¢ 839556 77N

S Narzsingh Pamtgrahl
Mab, 1 S4TIE2264

Sri p¥. Maya¥ -
Hob- ;9437033254

Dr. Gangadbar liadda |

Hgh. 7 8093195671

Sti*Rapuipshng Sk
ot : S48S46TET

St Narayaia Patro
Kb, : STTTEIETIS

Stk MAdd Nayal
Wab, + 9437340245 .

St Prenidziido Dash.

Mah, * 9437234340

Invitee:Hodoracy Member, |
Sl ap cisa

Mob. : §438611785

| Jeypore Forest Divisio

| pepartmental officers including:
- DFO becausé of han-furnishing ©

When the repdrts of the National Green Tribunat
and Han'ble High Court are awaited ‘and no .enquiry
repart of investigation by the Addl, PECF is given to us
& other retinues, a hasty enqulry report f the ACFO of
sion arid along with the Subsy
Collector Jaypare seems to D& veritably inteptional, L.€.,
to- coriceal the crimes, ¢riiinals and carruption of

fuding the Farest Qfficers and
hing of reality & truth.’In the
204 énquiry report N: Prasafit Rao, who was the prime
aeccused fs given a clear chit by the eaqdiilring ofifcers
duting our absencé. Im our opinfort it I$ riathing but
sophlstry, : )

1. As regards the jeint enquiry report which: was
condigted by the ACF & Sub-Collecter, Jaypore .
an. 23" Deeermier, 2018 and 12" January,; 208 Is
pregared with vested interest af the behest of the
Profect Proponént, which adverse, far from the
tuth fo the earlier {dint report whish was
conductéd by the Sub-Caflectst and "BDF.O.
Jeypore oft 11.08.2016, on “the. similat allegations
oft gross Wolation fo. Forest ‘Cansetvation Act

defortation, removal of treés efc. fs ergclosed
Herewith wider ANNEXURE-. Al the allegations
which, afe thade by us were edmiited In the earlier
enquity. ld the second emquify the conceit
offiéers the Sub-Colletor & fhe A.C.F. of Jeypare
Ferest Division needed the accampaniment of the
Project Proportent, b the complainaats we are
deprived nor also itimated s unforunate also
vnfaleand urust. ¢ ' ,
" The previous Teport confradicts the later
bsolves the: eulpitt front all
lear cheaf te prodice the.

“atiquiry report that &

tiiss déeds with a cled : _

: GT :ag well as Haii'bfe High
arly reveals as {fe -

jer statement

alsg cf
dict te g earl

 DFQ can nof cont

arid comespondences, Herics five second enduiry
was rmadg by the ACF, who s a Ssubordifate

officer fo BFO, Over and all [t clearly: establishes”
 that fhe present enquity officers gre hand ri. glove-
with  the Project Preponent to free the Praject,
Propenent frami the clutehes of law "‘by‘iéd'nse'.a_'zi_rlg.
- o 2[Fage

g - b . e
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«aa:& @@@1@1 ﬂ% @a@a @ﬁL 6F Q@l@
BARISTHA BUDHIIBE! PORE, Dist. KORAPUT

st
__._.....—--—

ir vested

D L_'.

Er RI- Mathaﬁa

Retd, Chairman; O.AG. (o]

(Govt. of Gdisha)
advisor; Mdb. 4437307388

. As redards Stag

his: irregu{ar’cles anc% cmmes far thel

‘interest.
e-| &l Forest Clearance: .

Ttis-@ fact that the: F’ro:ect Proponent has obtained

Fr. Dasarathi Nanda 5
?Cetzglt Ea[fg:d?:hi}%pt Staged & I c!earance in fhe year 2005 fram. the
fresidant MoEE ifider certain ca condifions Vide thell Leffer
£x: Keddiatl Wﬂeﬂa : No: SIEJRBOUQf?OBS BBSR, dt0s.12.2006 as
Vica-Presidant - ANNEXUREAT The sald diversion propasdl Is
high.: §437365768 gtitained  on fraud,  manipulation and
B, Stresh Dask isrepresertation of facts also as all the time
ib""’-“ﬁ} L viotations GE-we mage to t:he canditrorés for[wft}‘lfh-

. - correspdh chees, enquiies are pending. 1A i§
Ej:;ﬁ;mm AR | cannection the WoEE has lssued nurnber of letiers
ek 1 9438618 “meluding reminders the last wag on 19 Fefy, 2018
ori Meeria Ftim Dash addréssed to fhe. Addll, Chigf Secretary, Farest
Coverinater Departriient for Inftiatjon of legal actiof I the
Wob.: 837024027 matter  (letfer enclosed} Is enc{osed undar
EXEGUTIVEBQOYMEMBERS | A“W—KUREM
Er. Naresh Natlt Nayalk | As regards to the Gram Sabha’ of 2014 the
s, 2 4386664 Project | Prapanent_ agreed to the vroiatfmns lﬂegal
EX. ﬁhajam Sisgh - tee fellidgs Wr h are @ ;
b 3 9437339730 maehing alsa il
Sl Satyaban Panda which the: Prajact net
o, £ §4ITITERE - plaged. andet Annexyre-V. This alsa
St DigagiharGasango - much earlier I fhe report.of St Bibht F
ab, ¢ BBA5EET17T ' Mohanty, EX-ACFO in his FE-L‘CEF Dateé;- 02
s Narasingh Panigraht ta DFO, Jéeypore ghout the lrregulantm, lllegql
Hobs 1 G437182254 - alignmerit and - remwal of frees are inte ona?y
g1 5. Mayak suppressed. -

as already obtalned Stage:—l &h

Mﬁb 9437’03115 4-

Mab. saam 3674

sn Hammfsam Saku

Mnb’ %3?’2 3-1»34!}

!n'dtee Hafiarany Membev
& Haba Knshha Baf:h

Mob. © 943861 17&5

AR

! _Slnr':e-*the'pro]ectb

"'the_ Faa’est Departm eatsa quesncm

ar 7r’tc|ufi|r1g Ehe Gal ecfsfta;

- orest Departrient.
‘tﬂ Revenue Ee-partment

s - ry .
: Lettef NG.MYQE, Daf«ﬂd 0&0?2018 has adnﬂtt'ad

._5and ascertamed rrorn the drﬁerent reports the.

u_ .- 74 A 3|Pagc

pad Tahastl vid Lease*

Lt
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/908 qRael a8 *8gR, /R - SRIRGS
|ARISTHA BUDHTBEE MANCH, JEYPORE, Dist KORAPUT

3 BN« ﬁflahzutpm activities of the Prejeet Propenent which also
etd, Chalrmar, BRG.C - amounts viofation_ of Forest Conservation Act,
;;‘;ta r,"j';ﬁg&s?:iﬁnm&s : 1980 Lettar enclosed under Annexure-V.
£x. Dasarath] Nenda | -
exd: E4,C. YR, Bept. Regarding fllegat
Govt, af Odisha) | use , _ N
resident .4 lnthe prapased diverted land in principle fearby there IS+
£r. fedarhath Behera | no villages rather Reveriué Hamlefs. The total 4 villages
fice-Presigent papuiation: might be less than 1600 of total papulations,
b, - 9452965768 . as well as they afe not affested, because they are
B §reieh Dmsh | staying in the dowhstream of the weir, As the weir
i | heightis iﬁng V{[agae:]j ﬂ-’t%%ai__[y ;stxb_me_?incf Chaﬂ n'?;t be
s et ighored. The Veir height [s approvad by e oEF as.
Brgenium] e ppns ), Stage-l & Nl and fhe Forest
b, 1 943BEI01ZL. Department also propased for 4 Metee. -
S fleena Ketza Pask | . Fupther, Taising gf the walr hielght less of Farest
el . wealth, tand and impact drr the envirenfnent -cannof be
b, » 9437074007 . ignored, instead of a Tunnel excavation of a open
- channel ‘mdre land involvement on calcufation Seems
nof less than 24 Ac. Whereas, the Project Propanent.
Nab. : A3RTEEEA obfained 4,772 He. of Forest land by. way of Forest
£ir, Buafn Singh Cleatance far the entife project. The sald land is-alsa -
s Satyaban Panda . .. .
o : 973758 Appragch ehannetto Tunnel -~ 0:482 Hec.
5ri Digaibar Gamango | Oper Chamnel & Penstock - 1.020 Hec.
i, : 8B9SEGINTF P.H. drd Talirace Ghannel ~0.620 Hee:
il Harasingh Panigratii Switet yard & Transhilssien.line - 2.155 Hec.
o, ; SIFIATZ6H Road" -5 - 0.616 Hee.
Sy BE. Mayak .. Tetal...AT72 Hec
Mob, 1 9437033254 : L s i o
Dt Gangadbia? Nanda | - The Project Proparent has dbtained 4.772 Ha.
S Rawiaistnz Safe | anly 0:482 Ha. and te be added gpen chamnel ang
Mol + SHESHE1Z7 penstack totaling 0794 Ha. (2. Aéres) But the
. 84 Narayars Pafta. " Projact Proponént hag done g dpen channel in 4
wbcomewms | o sepurefe. Unapnmye fignmetit amounting
oA Madgw Nayew | roughly 24 Agres, f fhis [and Use is excess
,, Mo, s S4TTIOS " than the approved land .6, 0.784 Ha as regards
¥ & premapands Dash | the apen chanhel is comeerm. L
Mo, ; S4IT234340 ' B By R '
rivitee Horibrary Member ’ .
Sﬁﬁaﬁ"affmhnaﬂath Y T T :.. ,.._...”, SR — e S
- L “ 5o Ty SR iR aee

Wob, 1 9438601785 - - : :
. = ' - g

vielr, sub-mergences, eXeess land

lecretary

P e T4 R S
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JSab@ qRatal A8, aagR. & _
CH, JEYPORE, Dist. RQRAPUT

e e

 BARISTHA BUDHIJIBEE MA

-

3l - 6RIBLGS

£ Rl Mafiapatia
Red: Chalrmigm, 0.P.G.C
[Gavt, of Odisha)

Advidar, Mob, ; 9437307388 .

gy Dasarathi Handa
Retd., E.t:€. MR, Dept.
(Gayt. of Odisha)
Brasident, "

Er: edargath Behera

Vice-Presidént
K. 9437945788

Dz. Soresh Dash
A

Secratary o -
pigh, ¢ 9437749013

Narasingha Prasad Mishra |

Joint Secretary

Mob: : 9438810121,

8t Megna Heéfar Pash
Ca-ardinatyr ’
Mab,; 9437024027
CUTIVE:BODY MEMBERS
T, Tizvesh [Nath Mayak
Mab, : 9438266644

g Blafan Singh

Mob, 3 F437339790
Sii- Satyabar Panda
Rhab, § ATTIT5844,

§t: Digatnbat Gatnango .

Mobi, ; BE9SEE1ITT
Gel Neitisingh Ranigtabd
Raby'; 5437187264

&si P, Nayals

Hab. 9437033254

pt.. Gangadhar Nanda
o ; 809195671

9" Ranifaishna Sai@.
Mob. § 9438516127

&t Naydyana Pafro,
M, { FTTI638TTT

&1 Madan Hayak

. Gt Premanayds Dash
Mal; ; 3437234340
InyiteeHonorary Hember
SiiNdba Krishma Bath

Kab. ; 9438611785

The subiergences is fakes Up to solid wair i.&.
4 Meters. fiont the bed tevel of the river. Butiis a
gated weir of 7 Meter (total 11 MiT.) height gate. In

f dam the water

all the gated weirs of spiliways ©
j.e. water in level MWL)

rises ta the top of te gate (he. waisrin i _
Hernce, here submergenses will not 4 M -but 11
Mtrs wiieh is nof sonsidarad during Stagé- &I
glearance, This alse requires a new Survey “along

with erquiry with us, b B
" The weir wes approved enly for 4 Meters by the
MoEF during Stage-l. & II-clsaraiice. Rafsing of the
weli height from 4 metets plus 7 Meters afong With
gated sysiem will rafse wafer {0 the fop of gafe. Thus
theze will be more submergence: Far which it s ctear
vialztion of MeEF. foss of L8 F
environmental  frpact  inckiding submergenices
cannat be ignared: When the ACF glven & gist about
the &ppraval of degign & drawjng he shauld ‘haye
meftiaried about the-gate sysm which the State
and Forést Deparfent have fgnored. being 3
raspansible fistd afficer, he ormitted; Trtefitionally.
Mafé over fhe need of extra tand pecause of mew
alignment and afadt fhe ilegal excavation
 purpgsefully not mentidned Is unforfunaté. '
Stating on GULIE s ot a Fourfst shot and there is
o water fal Js. Blse. Fis complets fie. [twas duly
ratified it the- Gazetfees of Odisha, The GULUMI
Water Fall Is passing through the fimie stones. Lime
stales are perieatle and the water seeps thiaugh
these lime stones. The GULE| Water Fall only eah
bé visible from e monh of June (o Novemier riiany
ype water falls are available In Odisha,
hich are. redegnized by the Taurst Departméiit
 Hets, tagtiuly the Project Prapaterit mightioned-in his
iat the place not @ cultural,  religials

- District

Adejtstrafon. along st Department hal
disptayed-"WAY TO GULMI WATER FALL* in gl
lmportant foad" points_of State High Ways and
Natighal = Highways.. The phota & Gazettead
Publication aré énclosed hefé ufider ANNEXUREY.

Teur;st Dep

b ———

e ame s mna

shem | ety emn P, T,
L——-——-,-_-‘,---_—--‘-n.q-.a.'v............—.-—-...-... e e

Fofest & Revenue fand and

mounts misfeprasertation of fagt,
3 3 3. ‘F’ RS

¥ .
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/abe gliean a8, RLgR, SRl - cRlaE®
ARISTHA BUDHIJIBEE MANCH, JEYPORE, Dist. RORAPUZ
b panepery Herge we strongly condemnn tg those who gave their
;3: c:?gw:h_?;;}:o.ﬂ—e.c_ false stand and advecating that GULMLis fiot a water
oot  PETIOTIER &(l. Because of raising the ‘weir helght, when.the
iy, Dasatathi Randa waters Will be diverted the fal & the place wil vaqish .
st BAC MR- Dept , forever and. without wafer. the GUEM! WATER FALL
svt, of Gdisha) ' wilt oty be a stare bulk. o
pasident. g The viofatidn points which &te rafsed by us:
Er. Kedarnath Behera tncluding in e garlier rg-‘:p_‘ctrts a-z;'e"'r‘n'tenati:fm’ally
ice-Presifedt suppressed, faets.are nét reflected. Urnecessary
\gu..;. ;-?3??&?7?;-& o matters such as. Motereycle, Temple, Ambulance,
“ m;‘e*‘@' s Supply of Water, Excharige: of fand etc which are
s | g}f&?&i& ;he joint repart are hA way related to our
Mntgeeipf o 7. As regafds to NPV, exchange of land of the
b g Stage- & I in connettion to Forest. Clearance are

yab, ; 9438610121 . ,
5rf Mecnaciietan Dash , mandatery of MOEF o
™ _ 8. Whereas the AGF Is able to fufiish fiom the
EECUTIE SODEMEHERES. should have mentiored, the lettars of AGEUM:
Er: aresh Nath Neyak | Rangs _Officet. Kuadura . Rafde gbé‘txi the
Hob. © 0438265444 B devasffatlan af _ FUFGSfZ ; lﬂGﬁ.[drFlPI EI b@?ﬁ"@bﬁ&l @or
Er. Bhajar Stagh rvocation . of Forest “tand, about the fraud
Hol. & 943TIZIFIC Slgrrafures of 8t S:K- Achanla, 1FS, comp tsints of
St Satyabdfr Panda | Sri R.K. Padhi, AGE afigut his.signature. and fake
Wb, : GSIFETTEAA . transmission._libe, illzgal alignment atong with
Sl Biganiver Gagmge | removal of trees report "aleng with diagrart by
S0k, 1 BASSAGHTTT ? another ACF Sii Bibhu Prasad ‘Mohanty, Fotesters
Sri Harashagh Pemigrafil letter to DFO aboit illégal road gver Forest land
Fok, + 94F718R2k4 are intertionally With 2 vested Interést the enquity
gk PAE. Wayal officer the ACFO being the: Foregt Depaifment
Mob, ¢ 9437853254 A respensible figld offiear kept I dafk faving &
br. Garigadiar Nenda | illegal connivance aleng with the Project
Hob, : B09TETETT Bropansrit carnat be ignared.
ot antipishma Safir | 9 How the ACE Ignated remained sflent about the
ol © 943d5tETRr _ propasal df & Tuanel Jo wiish &1 S.K. Achaiya -
i Nazayanz Patie | has cleared menfiensd his fistd enguiry repoth,
vioh. ; IFFHEIETTS net a single tree need {a felt because of Tuniel.
git Madan Mayale | Here because of Chaansh, ingtead of the Tunnél,
Mab. 1 9437340245 - ) against to MoEF approval, “Hide tange of tFees: .
s+ Premadandd Dask fellings, and tand use are. suppressed It seems i
b, : 947234340 - and establishes. the illegal egmrivance with the
\nvites: Hanorary Mariiher Usef Agency-
Sxf Nabz Rrispha Bath e T
kb, ¢ 9438611785 b o
- . ' x —_— .

-x- 6rP—agc
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in b Mahapa‘:’rg-'
2id, Chateman, 0.pG.C
Gy, of Odishal
visar, Mob, © 9437307388
&y, Dasarathi Nanda
2etdh, ELE B8, Dept,
(Gavt, df Odisha)

President

Vic@:ﬁeﬁﬁggt )
Mol + FAFTIETTE8
DF. Suresd: Dash
Secrefary :
Mo, 1 437749015

JaintSeceetany.
Moti, ; 43EET0TZL

ot [oona Kefan Dask |

Co-ordicator -
wab.: 9437024627
EXECUTIVE:BQ0Y MENBERS
Fr. Waesh Tt Heyals
Wob, ; 438266644
£r. Biiafan Sfogh
Holy, + 437339798
Sti Satysban Panda
ot I
g1 Diganthar Gamango
Hab, 7 885E6ILTE .
st Napasingh Purdgrehd
Hob; + FAIT1ELEE
1l K. Nayak
b, : BOIBIOSETL
&t Bamloisim? Sahn

Mo, ; §RESHEI2T
&1t Navayana. atro

o + SFTTERTTS
sri, tadan Nayal
H, -+ §4FT340245
|l Premegando Dast
P by G437EMI0 -
tiylcee Honarary Meriter
Siiffzba frishoa Rath
Mob, » 9u3E611785

fr. Kedamath Behera '

Narasirgfia Prasad Mishrs |

10.

11

a direction may Kindiy be give

o

- /ah eReiRl A8 agiga, GF| - sANT®

JARISTHA BUDHBEE MANCH, JEYFORE, Dist. KQRAPUT

he regards fraud and manigufations when
reported By the DFO, deypore under Meme
No075, Did.06:09:2014 © the Addl. PCCF
(Nodj): how ts AGF upatle fo nofice, falled to
place in his enquiny report Which also amournts the
vested intarest of the enquiifing afficer- ACF.

The Principal Qepartment is the energy and fhe
El-Cedum-iF.,G.C;i-, ts the nodal -afficer; because Itis
& Hydre Profect: The, Energy Department ks
giver 2 {Astructiont to the El€-cum-Nodal
Officer vide Létfer BO.IEvEL T2 2,201

far conduct of joint enduiry glong with the

complatriatits 1€ with us, whicfi is pendiig

now. The leftel @& enclosed annexed tinder
ANNXURE-VI. ’

ahove staied facts of evldenées
i “at your end fo- the
feswar subsequently

Hefice, o the

WOEF Easter -Regfan; Bhube
tioh OF Forest

toFarest Departent
clearance: proposa! df

gnt for revocall |
orig wiith deemed legal aationy
; Instruction &nd

sgainst the Projeat, @8 pef W@ WL |
guideline of MOEE in it greater nterest of State. We

hope you will do the Aeed
the earliest in the greate ink

b o et ey P

do the Aesdfl action as deemed fit, a
( erest of Jusfice:

i }Vﬁf_h'fé'gérds"Sir‘_
vours falthfully

£, Dasarathl fanda
president

a — P g - - - Sear -
: T|Eage

PO
[

& e ”



ANNEXTURE- |p

&

No-FC-11131/2019-FC
Government of India
Ministry of Environment, Fotests and Climate Charge
E ]
Indira Paryavaran Bhawan,
Jor Bagh Road, Aliganj,
New Delhi — 1100 03.

Dated: 21" October, 2020

ORDER

Sub: Setious irregularities and --grbs# ﬁﬁiﬁbils*oﬂ?bfés't (an_se‘rvation} Act,1980(FCA

L

Vi,

1980

1980) etc. by M/s. Shravani Erergy Pvt, Ltd, 15 MW Small Hydro Electricity
Project (SHEP) at ’Dumajh-ﬁrijfpndef Kotpad Tahasil of Koraput District-regarding, -

Whercas Hon'ble High Court of Odisha at Cuttack vide order dated 16.08.2019 in WE(C)
No. H371 of 2019 disposed off the representation dated
Nanda, President,” Baristha = Budliijibee. Manch, J;
irregularities and gross violations of Forést (Cons
Energy Pvt, Ltd. 15 MW Small Hydro Electricity P
Tahasil of Koraput District with the dirsction 1o the
represeiitation. T

29.06,2019 rmade by Shri Dasarathi

Ject (SHEP) ot Dumajhort under Kogad
undersigned to consider and dispose of the .

of Odisha. Following facts are highliglited in the said petition:

* Il done through the representation which was considéred by the Hon'ble High C’oun

, Involvement of local forest stat]’ n encoutaging commission of ilfegal act

| Violation of FCA 1980

THegal removal of rees

Change in land uge

Eraud. nmmpulatlon and misrepresentation of facts while taks ng permission wunder FOA - -

_ Chdﬂ,,% in profect design by lﬂémngwexrhelghlIt\WllreSuIt in more submergence of
forest area,” - o by £ 5 ST G iR : .

|

N
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A

- trees the vser agency ¢

© Of forest departient and riof

Project detail;

e project is kuown by name Dumajhori Small Hydro Electric Project on Kolgh River in
Kotpad Tahasil of Kotaput istrict 1t is owned by M/s Sharvani Energy Put Lid. An area
Forest (Conserv, ) Act 1980 by Regional Office (RO), Bhubaneswar on 06.12.2005
with certain conditions and land use. :‘

In order o understdnd fhe facts. related to the proposal and take: decisior as per the

~ direction of Hon'ble Cous -a meeting was converied on 23vd Ot 2019 an d 11 Nov.
2019. The officials fiom MoEF&CC and RO Bhubaneshwar attended the meeting, Stat
representative cotld not attend the. meeting and i order to ascertain presént ground
position it was decided fhat Inspector General of Ff)resr(]’GF) MoEF&CC and Dy,
[ospector General (DIG) (Cenial) of Regional Office will personally wisit the site
to cany out site inspection ang ; ' - :

submit the repori to the undersigned

Site inspection was caitied by IGF (Inspector General of Fotest), MoEF&CC along with

DIG (Deputy Tnspector General of Forest ). RO Bhubanestiiar o | <12 Januiary 2020,
From the perusal of Site Lispection Report (SIR). it was decided. as ah fnter

i suspend the Stage<H approval sued utder the Forest (Cons
way also decided fo: seek explanation for such actiong

n oF suspension of Stage 1l approvs

clarification on the issue on 12.8.2020 and. canf‘mf_,d

Erom the perusal of tacts placed before me through SIR and k

of | hefore me through Si1 elarifications submitied
by the State Govesnment, T hiave arived i the following cgneh 6

jon:- -
H Dédfm'qn ;g . :

{joper the teport of State Governpient and observations in the Site Inspection Reporlit s
elear'that there fs violgtion' b B IS,

15-of favest cleatance granted
fied the approved land use

ot of condi
now clear that the usar agenes
of trees over divert
- pattof user ag,
- utiler the provi

-of canditions iy pased

Net Present Valus) § .
- Jand use has been v.

1on forest area equal to the arez v
- CA ares (to be gee

- ensired that the seleeted A tional




State Governnient shal)
the Integrated Regianal OH‘ ice ( ibanesw
forest land shall reinain suspsnded Thé RO sha

:C affer examination of the matter, may allow
d-‘«-em d a appropriate. The State Gm*ennneuf
tbe- whole exercise within threesmonth time Trmn the.

cport the matter to

at: Till then the work ovey- the diverted
plice the matter before REC and the
i change in Jand use or may decide ag
1 the IRO, Bhubaneswar shaf] ccsmpf&ie
ate of issue of tlna order,

The suspension of work over diverted forest ared shall be revoked by (RO, Bhubaueswar g

onfy after complete compl:ance of abovﬁ; Star efd:recuﬂn ,

lxr&cter General of F orests &

To

6. M 'hravam Enex‘gypvt L, (U‘se“agczlcyj

;Monfto ng Csﬂo
a;l s:amemed

8 Guard Fi lf&

(Santjay Kumar}
Special Semcfary

Gibmszorr, MQEF&CC, New Deihi = with 4 ré:quest' to issue through .
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AGENCY COPY
~
MEFT ;:RTGS CHALLAN for Ad-HOC CAMPA
Date : 24-12-2020

BANK COPY
NEFT / RTGS CHALLAN for Ad-HOC CAMPA
Date : 24-12-2020

SHARVANI ENERGY PVT

Agency Name.
LTD

SHARVANI ENERGY PVT

Agency Name.
LTD

Application No. 5615980932

Application No. 5615980932

MoEF/SG File No. 5-ORB009/2005-BHU

MoEF/SG File No. 5-ORB009/2005-BHU |

Location. ORRISA

Address. DUMAJORHI
VILLAGEKoraput

Amount(in Rs) 240384/- -

Location. ORRISA
Address: DUMAJORHI VILLAGE

Koraput

| Amount(in Rs) 240384/-

Amount in Words :Two Lakh Forty Thousand Three Hundred
and Eighty-Four Rupees Only

NEFT/RTGS to be made as per following
details;

Amount in Waerds :Two Lakh Forty Thousand Three Hundred
and Eighty-Four Rupees Only

NEFT/RTGS to be made as per following
qetails;

Beneficiary Name: ORRISA CAMPA
IFSC Code: CORP0000371
Pay to AccountNo. | 150825615880932

Valid only for this |
chalian amount.

Beneficiary Name: ORRISA CAMPA
IFSC Code: CORP0000371
Pay to Account No. 450825615980932
Valid only for this
challan amount.
Bank Name & Corporation Bank
Address: Lodhi Complex Branch,
Block 11,CGO Complex,
Phase |, Lodhi Road, New
Delhi -110003

Bank Name & Corporation Bank
Address: Lodhi Complex Branch,
Block 11,CGO Complex,
Phase |, Lodhi Road, New
Delhi -110003

«+ This Challan is strictly to be used for making
payment to CAMPA by NEFT/RTGS oply-r—

.. This Challan is strictly to be used for making
payment to CAMPA by NEFT/RTGS only

FNNEXTURE - 1y

After making successful payment, User Agencles may send a line of confirmation through
Email: helpdeskcampa@corpbank.co.in . ;




ANNEXTU

AGENCY COPY
NEFT/RTGS CHALLAN for AdHoC CAMPA

Date : 11-01-2021

BANK COPY
NEFT/RTGS GHALLAN for Ad-HOC CAMPA

Date : 11-01-2021

.

| A7 Sey Name. SHARVAN! ENERGY PVT Agency Name. SHARVANI ENERGY PVT
LTD LTD
Application No. 5615980375 | Application No. | 5615980375
| ¥gEFISE File No. B-ORBO09/2005-BHU MoEFISG File No, 5-ORB009/2005-BHU
Location, ORRISA Location. 1 ORRISA
Address. DUMAJORHI Address: DUMAJORHI VILLAGE
VILLAGEKoraput ’ Koraput
Amount(in Rs) 537600/~ Amourt{in Rs) 587600/-

Amount In Words :Five Lakh Eighty-Seven Thousand Six

Hundred Rupees Only

NEFT/RTGS to be made as per following

Amount In Words :Five Lakh Eighty-Seven Thousand Six

Hundred Rupees Only

NEFT/RTGS to be made as per following

details; details;

Beneficiary Name: ORRISA CAMPA Beneficlary Name: ORRISA CAMPA

IFSC Code: CORP00GO3T1 IFSC Code: CORPD000371
150825615980375 Pay to Account No. | 150825615980375

{ Pay to Account No.

Valid only for this
chaltan amount. )

Valid only for this
chalian amount.

Bank Name &
Address:

Corporation Bank

Lodhi Complex Branch,
Block 11,CGO Complex,
Phase |, Lodhi Road, New
Delhi -110003

Bank Name &
Address:

Corporation Bank

Ladhi Complex Branch,
Block 11,CG0 Complex,
Phase |, Lodhi Road, New
Delhi -110003

= This Challan is strictly to be used for making
payment to CAMPA by NEFT/RTGS only

= This Challan is strictly to be used for making
payment to CAMPA by NEFT/RTGS only

Rg:" 1§_._ )

After making successful payment, User Agencies may send a line of confirmation through
Email: helpdeskcampa@corpbank.co.in

E_ Print TL Back :’




ANNEXTURE- | 2,

OFFICE OF THE :
PRINCIPAL CHIEF CONSERVATOR OF FORESTS, ODISHA
ARANYA BHAWAN, CHANDRASEKHARPUR, BHUBANESWA

No. 25 BT [9F(ET)-24/2004
Dated, Bhubaneswar, the Dq_,ft}\February,_ 2021

To :
The Additional Chief Secretary to Government,
F & E Department, Govt. of Odisha, Bhubaneswar

Sub:- Serious irregularities & Gross violations of Forest (Conservatlon ) Ac:t 1980 etc by
M/s Shravani Energy Pvt Ltd - 15MW Small Hydro Electricity Project( SHEP) at
Dumajodi under Kotpad Tahsil of Koraput District~-as :per order of - Hon'ble High

Court, Odisha- Regarding. .
Ref: Letter No i~ F No. /131/2019-FC dtd 21. 10 2020 of MoEF, Govt of India & No
10F( Cons) 126/2020-195551‘F&E dtd 03.12.2020 from Special Secretary to Govt in

F&E Deptt.

Madam, 3
Ininviting a reference to tha letter from MoEF, Govt of India & Letter from Special Secretary

to Govt in F&E Deptt cited above on the captioned subject, this is to inform that MoEF in Govt of
India, vide their Order attdm;m,zaze has {mposed additional 04 conditions: for violation of
conditions of forest clearance granted in favour of Mjs Shravani Enerdy Private Ltd for their 15 MW
Small Hydro Electricity Projéct ( SHEP) at Dumajodi under Kotpad Tahsil with request to State
Government for compliance to the additional conditions { penatty) imposed hy them to IRO, MoEF&

CC, Govt of India. : :
RECF, Koraput vide his Memo No 99 dtd 12 01.2021. { Copy enclesed) has submitted the
point-wise compliafica to té conditions/penalties imposed by Govt of India MoEF & CC , New Delhi
vide their order dtd 21.10.2020 as detailed below. | '
Point No ~1:- The UserAgency;frall pay penal NPV { Net Present. Vafue) of the area equal
to twice the farest area over whicly the appraval fanrf use has been vaned
Comphance*-RCCF Karaput has réported that DFO Jeypore, assessing the extent of Forest land
over which the Usér Agency has violated the provision ‘of FC act 1980:to be 0,192 ha, has raised
demard of Rs 2,40,384,00 as penal NPV vide his' Letter No 5753 dtd -294@2&2& which has been
appended as Armexuré-i and Bhe User Agericy has depasited the amount of Rs 2,40,384.00 in to.
State Specific CAMPA Acct No 150825615980932 on 24.12.2020. The copy of e-challan with UTR

No;000099995814 in. sup;z_erjt of the sald deposit by the User ‘Agericy has been appended as

Arninexure-2a & 2b.
' Contd..P-2
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. 112t
Pojat No -2:- In order to compensate the ecological loss due to illegal felling of trees the

User A-’gergcfy shall carry out additional beﬂpen;afq;y Afforestation over non-forest area

. equal to the area over which tree felling has taken place .

Compliance:-RCCF, Koraput has reported that DFO _Jayﬁorg, has prepared , a scheme for Addl
compensatory Afforestation over 2.617 ha of non-forést land identified in village Bhatapani under
Kundra tahsil of Koraput District in Jeypore Forest Division, which was technically approved by PCCF
( FD & NO, FC Act) with financial out lay of Rs 5, 87,600.00 &t wage rate of Rs 308.00 per man day
with provision for 10 years maintenance( appended as Annexure- 3a ) & as per demand raised by
DFO Jeypore Division vide his Letter No 151 dtd 04.01.2021( Appended as Annexure-3b) , :'th'e
User Agency has depos"ted the amount of Rs 5 87,606 .00 in to State Specific CAMPA Acct No
150825615900375 0n .11.01,2021, The copy of e-challan with UTR No ICICR5202101110076994 in

stpport of the sajd depasut by the Wser Agency has been appended as Annexure-3¢.
Point No =3:- The Addl. Compensatory Aﬁbrastaﬂan ares ( to be acquired by the User

agenqr} sﬁaf[ be tm 15 .n'ed’ and mutated il m ﬂie name ofForest Bepadment and nobﬁed _

as PF/RF under re[evantﬁct,
Compliance:-RCCF; Koraput has reported that the additional Compensatory area of 2.617 ha iocated

in village Bhatapani-undier Kundra tahsil of Kerapgt.:ﬂistmcttga,_s. been acquired by the Us_g_f.‘_ggengy

and also been matated and transferred in to the name of Forest Department. RORs issued by Add] _
Thasildar ',Kandra ‘for the above mutated & transferred non<forest land of 2.617 ha in village
Bhatapani under Kuhdra Tahsil with tand schedule: furrished below dre appended as Annexure 4a &

4b

ge/ | Kata | Plot | Kissam | Tatal

Zd

D e:SCrlthn (Plo.. nos

No. ' |No | |Area ) ot
-' P L  South - | East | West | as

ROR enclosed |

apam 25/14 ET

Dangar« T

[t0.113] A

E

office Lette No 1278 dtd 20 01. 2021 copy appencte‘d as An 2

& 617 ha fn wl[age BHatapani has been notified as Bhatapam Protected Forest Vfde F&E Deptt”

Notificatior Nc iof(Cﬁns) 126/2020-2370/F&E dtd 02, 02._321 { Capy of which. has beén appended as
/ ;

o 2wl Py  Contd.P-3

R S
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,l' Point No -4z~ Till then f/:e work over the diverted Forest Iand shall remain suspended,
Compliance:-RCCE, Koraput has reported that DFO Jeypc
mt:mated that all works: Qver the diverte

( Appended as

ore Vide his letter dtd 11.01.2021 has

d Forest land has been suSpended since 06.,05.2020

iy -Sa) and the User Agency has also fumished an: undertalung to that affect,
which has been appended ‘@s Annexure-6b, g

This is E : mitted for faveur of kind information & na:essary BCtl _ﬁf the Government in F&E
Department. with» rence to Order dtd 21.10.2020 of Go MUEF& g > ;NEW Delhi, '
Encl:- As above in duphmte :

. Yours faithifuily,

Memo No e dﬁd

MoEF & CC(FC ng:s; 1y,
: .Areferenee to his Lettér ENg: -

o ' , Forest Divi  FC Ack A

MemoNo dd L s j L ok
Copy fotwarded to the Regis il Chief Conservator oF Fore: wufn refrence to his

Memo No 99 dtd 12. 01.2021 for: information and necessary a‘______ SRR ¢
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) s/ Govemment of il A2
G, 5 Ve g it e/ Minlstry of Enylrantmiany, Eorest and GHmate Change /E5em
R e ardtg Intagrated Raglonat Oftico (W
i, SR / A%, Chiandrasakhospur
qaﬂ'm : 151 aza, aﬁfm:ﬁnubmeswm 751 ozz i‘.)d!sha

Telephone: emmmm. 202432, zzams. musz 2083, Emal (o 867 i !

No.5-ORB009/2005-BHU 21 Febtuary, 2021

To .'1
The Addl. Chief Sectetar_v,
Forest & Environment Deptt,
Govermmnent of Odisha,
Bhubaneswar ~ 75i 00,

Sub:-  Diversion of 4.772 ha of village forest land for setting ‘?P Buma'hon Small Hydm
Electric- Project on river. Ko 'em' w!lage-Dumajhan under Kotpa isil ‘of Kordr

district — Serious i irregular ouo]
Pvt. Ltd, 15. MW Small Hydrouﬁlecmc Pro_]&ct (SHE?)at Jumajhori
Koraput District. 3

“M/s Sharvan Energvat L eir 15 MWSmaHﬁydro_
Dumajhen under Kotpad Tehsil of Keraput District. Ministry has directe the Stafﬁ Govr. to
ascertain the fulfillment of the penalty and teport the matter to the Intsgrated ’Regwnal Oﬁ-?ce
{IRO), Bhubangeswar. The State Govt. has furnished the cofpliance ;'ep.
additional conditions stipulated in Ministry’s letter dated 21, m
cansider the matter and communicate order thereon, *

2.  Inthis cenn'ééﬁbm I faz__n directed to say tha’t; ont the basis
furnished by the State Govt. . !ﬂc&’: their letter NU,I@F(Canst _
- 11.02,2021 and on _the basj;s of decision of Reg mnal Emﬁowered“ :

: mdxcénous to the area and fiaturally grawing spec;eq shall be p‘(mied using tutenswe

depas;tcd by_ﬂié -b,s‘m"aéency in CAMPA account, The sﬁé&ié\ to be pianred Sh“tﬂ bc _

o,

S



/ File No.5-ORB009/2015-BHU

planting technique to ensure survival of the plantation, Intensive monitoring of the
plaiitation needs to be done and documented using Geo tagging so that the increase of
candpy denstty and survival and growth of plantdfion can be evaluated at regufar
intervals, These tepotts with phogtaphs of plantation, videos and geo tagged image
shall be cominunicated to IRO every six monthly.

il. After cominissioning of the projeet and completion of construction work, whatever
vacattt fatd fs avatlable in the project area, the user agenicy shail take up plantation
over it aiid maintain green belt of indigenous species. The progress of this plantation
shall be commtinicated to IRO, Bhibaneswar periodically.

Yours faithfully,

_@adnia_mmﬁ;aafaffgf

Dy, Inspector Genetal of Forests ©

Copy to:~ e
1. The :bireg:mr General of Forests & Special Secretary, Ministry of Environment, Forest
& Climate Change, Indira Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi-

F & Nodal Officer (FCA), Forest Department, Govt.- of Odisha, Aranya
3. Ms Sharvani Energy Pvt. Ltd., Dumajorhi, Kotpad, Dist: Koraput — 763 008.
4. Guard File. /

Dy, Inspector General of Forests ©
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